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Report of the High-Powered Committee in the matter of OA No. 193 of 2024;
Chandan Singh & Ors. Versus State of HP & Ors., in compliance to the orders of
Hon’ble National Green Tribunal dated 10/09/2024.

1. Background and Orders of Hon’ble National Green Tribunal:

The matter in OA No. 193 of 2024; Chandan Singh & Ors. Versus State of HP & Ors. is related
to a letter petition of Chandan Singh and other villagers of village Kuner, PO Kaati Mashwa,
Tehsil Kamarau, District Sirmaur, Himachal Pradesh, which has been registered suo moto as
Original Application by Hon’ble National Green Tribunal. The applicant has filed a complaint
against the limestone mining project - M/s Giri Lime and Chemicals (mentioned as M/s
Greenlimes and Chemicals in the Order dated 10/09/2024) regarding violation of
environmental laws in carrying out mining activities causing damage to agricultural land,
passage, water bodies etc. The following observations were made by Hon’ble National Green
Tribunal on the report filed by Himachal Pradesh State Pollution Control Board (HPSPCB) on
behalf of the Joint Committee constituted by Hon’ble NGT vide order dated 29/04/2024

(Annexure-1):

Para 05: “The Mining Officer and SDM were not made Members of the joint Committee.
Additional District Magistrate represented District Magistrate, Sirmaur. Thus, it is clear that
joint Committee which was constituted by this Tribunal is totally unauthorized. No authority
was given to anyone to add or subtract to constitution of Joint Committee constituted by this
Tribunal. When complaint was made in respect of the mining on the part of the proponent in
violation of environmental laws, Mining Officer should not have been party to the joint
Committee as he is the person directly involved in mining activity. If any violation would have
been found, he is the person to be indicted, having taken no appropriate action in the matter”.

Para 06: “Further, inspection has not been conducted in the light of the complaint and the
allegations made which we have noticed in the order dated 29.04.2024".

It was directed by Hon’ble National Green Tribunal vide order dated 10/09/2024 (Annexure-
2), as follows:

Para 07: “We, therefore, find it appropriate to constitute a high-powered Committee
comprising a senior officer of CPCB, not below the rank of Director, Integrated Regional
Officer, MoEF&CC, Shimla; Member Secretary, HP PCB.

Para 08: The representative of CPCB shall be the nodal authority for coordination and
compliance.

Para 09: The said Committee visit the site, collect relevant information and submit factual
report within one month. The Committee, besides other, address itself in particular to the
compliance of conditions of Environmental Clearance and Consent and also whether the
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requisite consents/EC have been obtained or the proponent has functioned any point of time
without Consent or EC.”

2. Compliance of the Directions of the Hon’ble National Green Tribunal:
It was directed by Hon’ble National Green Tribunal:

i.  To Constitute a high-powered Committee comprising a senior officer of CPCB, not
below the rank of Director; Integrated Regional Officer, MoOEF&CC, Shimla; Member
Secretary, HP PCB.

1.  To visit the site and collect relevant information.
iii.  To submit a factual report.

iv.  To address in particular the compliance of conditions of Environmental Clearance and
also whether the requisite consents/EC have been obtained or the proponent has
functioned any point of time without consent or EC.

The report on point-wise compliance to the direction of Hon’ble National Green Tribunal is
submitted, in the following sections:

2.1. Constitution of the High-Powered Committee:

In compliance to the direction of Hon’ble National Green Tribunal, the Committee comprising
of the following members, was constituted:

i.  Shri Anil Joshi, IFS, Member Secretary, Himcahal Pradesh State Pollution Control
Board (HPSPCB), Shimla.

ii.  Dr. Narender Sharma, Scientist ‘F’/Director, Central Pollution Control Board (CPCB),
Regional Directorate, Chandigarh.

iii.  Dr. Anup Kumar Das, Scientist B, Sub-Office Shimla (formerly Integrated Regional
Office, Shimla) now under Regional Office Chandigarh, Ministry of Environment,
Forest and Climate Change.

2.2.  Site visit and collection of relevant Information:

The Joint Committee conducted a site visit on 05/10/2024. The approach road leading to the
limestone mining site, which is utilized for transporting mined minerals, was closed due to a
landslide. As a result, the mining was not in operation. However, the Committee visited the
portion of the mining area that affected the village Kuner, PO Kaati Mashwa, Tehsil Kamarau.
The project proponent informed the Committee that the road is expected to be reopened by the
end of October 2024.

It is also humbly submitted that the Committee was able to visit only one section of the mining

area, as the other section was inaccessible due to landslides blocking the approach road.
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The Committee visited the village, temple, and drinking water source affected by the alleged
limestone mining activities mentioned in the complaint/Original Application. The applicant
Shri Chandan Singh along with other villagers as well as the project proponent were present
during the inspection by the Committee. The various photographs taken by the Committee are

attached as Annexure-3.

The following information was requested by the Joint Committee from HPSPCB (before and

during the Visit) and Project proponent (during the visit):

i.  Mining plan/plans of the mining project approved by Department of Mining and
Geology, Government of Himachal Pradesh.

ii.  Copy of the Environmental Clearance(s) granted to the project proponent.
iii.  Copy of EIA report and EMP submitted by the project proponent for obtaining EC.

iv.  Copies of half-yearly compliance reports submitted by the project proponent after
grant of Environmental Clearance in May 2016.

v.  Copy of Consent to Establish (CTE) granted to the project proponent by HPSPCB.
vi.  Copy of the first Consent to Operate (CTO) granted by HPPCB and copies of all

renewed CTOs.
The details requested from HPSPCB were provided on 5" October, 2024, whereas project
proponent provided the information on 9™ October, 2024.
2.3. Factual Report of the Committee regarding the complaint and allegations made by the
applicant:
The inspection was conducted by the Committee in the light of the complaint and the
allegations made by the applicant which Hon’ble NGT has noticed in the order dated

29.04.2024. The relevant part of the complaint and the allegation made by the applicant as
mentioned in the Hon’ble NGT Order dated 29/04/2024, are reproduced, as follows:

“fBIT 09/07/2023 B FRIFT FIFT G 313 T8 G §AN] F&i) 7 §7 Hiaw g 74 H7 & i & 998 UgT
37 T I 3§ 719 T §HINT @efl G YfH B I THE 81 7T | S-S 08 T GG @7 7Y/ §H7 59
FI GCTR] TR §etbT FSaTT & 39 VT 1 a8 R &1 off al FidT TR 314 TR §8 3ol 7@ Bl
TaIoT g1 134T T o7 SIRIFT HIg7 & Hilcrd G BHaRG] 7 4 G & Fia9qa ¥ g4 @i gel 7 1

“ FURIFT HIZT 8 SfATNAE TR T G717 BT 1T 8 [org HR 41 71d BT §HT @Al F77 §ofT 81°

It was observed by the Committee that:

1. A natural drain flowing through the village near the temple has been obstructed by
debris and large limestone boulders (Photograph 1-5 of Annexure-3). It appears that

the stones mined from nearby were temporarily stored along the road in the mine area
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without adequate retention measures/structures. Before the proponent could remove
them, heavy rain caused the stones to roll down into the natural drain. Whereas,
implementing adequate retention structures to prevent any rolling down is one of the
conditions of the approved mining plan.

The villagers also pointed out another natural drain flowing through the village, located
farther from the mining area. This drain was observed to be clear of debris and
blockages, therefore, indicating that the lime stone debris and obstructions observed in
the other drain could be the result of inadequate preventive retention measures in the
mining zone.

The rock on which the temple is built has shifted/slightly damaged due to the collision
of a big stone (Photograph 6 of Annexure-3). However, no significant damage was
noticed.

The approach road leading to the temple also appeared to be slightly damaged
(Photograph 7 of Annexure-3).

The footpath leading to the village near the temple has also been slightly damaged due
to this reason (Photograph 8 of Annexure-3).

The flow of the natural drain also appeared to have slightly shifted from its natural path.
However, during the inspection, the drain was dry, since it is seasonal.

The natural drinking water source (Kuhl) was observed to be intact; however, access to
this water source has been impacted due to debris in the drain (Photograph 9 of
Annexure-3)

The villagers reported that their domestic animals use the natural water flowing in the
drain during the rainy season, but access to this water has been obstructed now by debris

in the drain.

No loss to agricultural land was observed and the same has been submitted/confirmed

by the villagers during the interaction.

The project proponent has submitted a Note through email dated 09/10/2010, highlighting the

following points (Annexure-4), along with a copy of the settlement agreement between the

proponent and the complainant/villagers, which are reproduced below:

“The matter was settled in January 2024, during which the complainant, his fellow villagers,
the mine owner s representative, and other villagers, along with government officials deputed
by the Deputy Commissioner, agreed that no significant damage had been caused. However, it
will not be out of place to mention here that whatever the damage was caused it was due to
early and unprecedented heavy rains during last rainy season (2023) and stacked lime stone
was also washed away due to this reason.
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Any damages that had occurred would be addressed by the complainant and his fellow
villagers, who agreed to undertake necessary repair work and also preventive measures for
future such as the construction of check dams, with all expenses to be borne by the mine owner
as per settlement. A copy of the settlement agreement is attached for your kind perusal.

However, the complainant neither took the necessary steps nor allowed us to carry out the
required work, claiming that we would not do it properly.

The Hon’ble NGT took suo motu action on this matter and formed a joint committee to inspect
the site. Following the committee's directions, we undertook all necessary measures, including
the construction of check dams (Some photographs include, Photo 1 to Photo 5) and repairs to
the old ‘Bowaris,’

Lastly, since there is no record of any ‘Bowari’ at the specific site alleged by the complainant,
a certificate from the competent authority to this effect is enclosed. Additionally, there was no
damage to the temple, cultivated land, or cow sheds as claimed in the complaint. We humbly
request that these facts be taken into consideration.”

The committee reviewed the note provided by the project proponent. The proponent has
mentioned in the note that damage occurred due to stacked limestone being washed away by
heavy rain. The note also mentions that the preventive measures, such as check dams, were
implemented thereafter, to avoid similar incidents in the future. This indicates that there were
inadequate retention structures or check dams in place to prevent the flow of stacked stones,
as required in the approved mining plan, leading to the damages. Further, the committee
observed the other damages mentioned in the original application, except damage to

agricultural land, have occurred to the extent as reported at points i to ix above.

As mentioned by the project proponent in his note, the complainant and the villagers also

confirmed their desire to carry out the repair work themselves at the project proponent's

expense. However, they were unable to do so due to limited access to manpower and other

resources at the Gram Panchayat level.

2.3.1. Suggestion of the Committee for implementing preventing and restoration
measures

It has been observed that the normal daily lives of the villagers have been impacted. They are

also concerned that a similar incident in the future could even lead to loss of life .

Thus, it is crucial for the project proponent to implement the necessary measures by providing
adequate retention structures in accordance with the approved mining plan to prevent the

recurrence of such incidents in the future.

Further, it is suggested that the local administration take the necessary steps to ensure that the

project proponent restores the following to their original state:
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i.  Clearing the debris and large stones from the natural drain to restore access for
domestic animals to the natural water and for villagers to the water source and to
restore the natural flow of the drain to its original state.

ii.  Repair/Restoration of the footpath leading to the village and temple.

iii.  Reinforcement of the area surrounding the rock on which the temple is located.

The project proponent has expressed their willingness before the Committee, to carry out the

above repair and restoration work at their own expense.
2.4. Compliance of the conditions of Environmental Clearance:

The examination of the copies of the Mining Plans provided by HPSPCB, by the Joint

Committee revealed that:

e The Mining Lease was granted to M/s Giri Limes and Chemicals Prop. Shri Arun
Grover in the year 1986 at Chowki Mrigwal, Tehsil Paonta Sahib, Distt. Sirmour,
Himachal Pradesh in an area of 47 begha 14 biswa (3.9 Hectare)

e The Mine was sanctioned for a period of 20 years w.e.f. 19/05/1985 to 18/05/2006.

e The renewal of the lease was granted by State Govt. for next 20 years (19/05/1996 to
18/05/2026) vide letter No. Udhyog-Bhu (Khani-4) Major-340/84-5580 dated
04/09/2012.

e All the mining leases (major mineral as well as minor mineral) operating in the country
are required to obtain Environmental Clearance (EC) after 15/01/2016 as per the
provisions contained in the amended Environmental Impact Assessment Notification,

2006.

M/s Giri Lime and Chemicals was granted Environmental Clearance by SEIAA vide F. No.
HPSEIAA/2015/399/M/s Giri Lime and Chemicals/ 1014/ dated 23/05/2016 with validity upto

07 years from the date of issue (Annexure-5).

The Environmental Clearance was further renewed vide F. No. HPSEIAA2015/399/ M/s. Giri
Lime and Chemicals/ 2023-1527-34 dated 24/06/2023 with validity upto maximum five years
or till the period of validity of GoHP approved Mining Plan which ever earlier (Annexure-6).

The compliance of the various conditions of Environmental Clearance was verified by the
Committee and it was observed that M/s Giri Lime and Chemicals is not complying with the

following conditions of the Environmental Clearance:
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S.No.

Condition prescribed in the

Environmental Clearance

Non-compliance observed

Four ambient air quality monitoring stations
should be established in the core zone as
well as in the buffer zone for RSPM
(Particulate matter with size less than 10
micron i.e., PM10) and NOx monitoring.
Location of the stations should be decided
based on the meteorological data,
topographical features and environmentally
and ecologically sensitive targets and the
frequency of monitoring should be decided
in consultation with the State Pollution

Control Board.

Copies of the half yearly reports
provided HPSPCB were examined
and found that the project proponent
has conducted monitoring of
ambient air quality only at one
location after March 2021, whereas,
the project proponent is required to

conduct ambient air

quality
monitoring at 04 monitoring

stations  established, as  per

conditions of Environmental
Clearance granted to M/s Giri Lime

and Chemicals.

Green belt of the adequate width and
density preferably with local species along
the periphery of the plot shall be raised so
as to provide protection against particulates

and noise.

The condition of Green belt
developed is imposed both in the
approved mining plans issued in
favour of M/s Giri Lime and
Chemicals and also in Environmental
Clearance granted in May 2016.
1. As per plantation programme
given in the mining plan
approved vide No. 614 (2)/MS-
B-72-99-DDN dated 16/5/2000,
the project proponent was
supposed to plant 2700 saplings
in 05 years.
2. As per plantation programme
given in the

approved on 08/09/2021, the

Mining Plan

project proponent was supposed
to plant 200 saplings during 2016

to 2021, however, the proponent
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planted 455 saplings as reported

in the approved mining plan.
Therefore, as per plantation
programme given in the mining
plans, the project proponent was
required to plant 2900 saplings.
However, as per details shared by
the project proponent, only 455
saplings have been plants, which
could be verified by the Committee
as the main approach road to the
mining area was closed due fto

landslide.

2.5. Status of consents/EC have been obtained or the proponent has functioned any

point of time without consent or EC.

The copies of all the Environmental Clearance (s), Consent to Establish (CTE) and Consent to

Operate (CTO) and renewal of CTO were obtained and examined by the Joint Committee.

2.5.1. Status of Environmental Clearance:

All the mining leases (major mineral as well as minor mineral) operating in the country are

required to obtain Environmental Clearance (EC) after 15.1.2016 as per the provisions

contained in Environmental Impact Assessment Notification, 2006 as amended. The status of

Environmental Clearances obtained by M/s Giri Lime and Chemicals is as follows:

ever earlier (Annexure-6).

M/s Giri Lime and Chemicals was granted Environmental Clearance by SEIAA vide F.
No. HPSEIAA/2015/399/M/s Giri Lime and Chemicals/ 1014/ dated 23/05/2016 with

validity upto 07 years from the date of issue (Annexure-5).

The Environmental Clearance was further renewed vide F. No. HPSEIAA2015/399/
M/s. Giri Lime and Chemicals/ 2023-1527-34 dated 24/06/2023 with validity upto

maximum five years or till the period of validity of GoHP approved Mining Plan which
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2.5.2. Status of Consents (CTE/CTO):

All the consents (CTE/CTO) granted to M/s Giri Lime and Chemicals are summarised in Table
1. The copies of all the consents granted to M/s Giri Lime and Chemicals are attached as

Annexure-7.

Table 1: Summary of Consents (CTE/CTO) granted to M/s Giri Lime and Chemicals.

S.No. | Type of Consent Consent No. Date of Date of Validity Period for which
Application | issue of (upto) operated
Consent without Valid
CTO
Consent to Establish NA 22.04.1999
1 (CTE) 422 23.04.1998
2 Renewal of CTE 24.01.2012
Renewal of CTE and 22.11.2014 | 22.11.2014 | 31.03.2015
3 Fresh Consent to Operate | 20025-31
(CTO)
28.10.2015 | 23.12.2015 | 14.01.2016 | 8 months 22
4 Renewal CTO 18312-13 days (01/04/2015
to 23/12/2015)
5 Renewal CTO 4248-50 28.10.2015 | 02.06.2016 | 31.03.2018
6 Renewal CTO 245 27.03.2018 17.05.2018 | 31.03.2023
7 Renewal CTO HPSPCB No : 29.03.2023 | 30.05.2023 | 31.03.2024
74
Application No
: 8945579
8 Renewal CTO HPSPCB No : 29.02.2024 13.08.2024 | 31.03.2026
74
Application No
: 11810249

The consent to Establish was granted to M/s Giri Lime and Chemicals on 23.04.1998, which
was renewed on 24/01/2022 and thereafter on 22/11/2014 along with issuance of first Consent
to Operate (CTO).

2.5.3. Functioning of M/s Giri Lime and Chemicals any point of time without consent
or EC.

e M/s Giri Lime and Chemicals was granted Environmental Clearance on 23/05/2016
with validity upto 07 years from the date of issue and thereafter Environmental
clearance was renewed on 24/06/2023 with validity upto maximum five years or till
the period of validity of GoHP approved Mining Plan which ever earlier. Therefore,
M/s Giri Lime and Chemicals has not operated with Environmental Clearance any point

of time.

e The Consent to Establish (CTE) was granted to M/s Giri Lime and Chemicals on
23.04.1998 and then renewed on 24/01/2012 and then on 22/11/2014.
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e The first Consent to Operate (CTO) was granted to M/s Giri Lime and Chemicals on
22/11/2014, with validity upto 31/03/2015.

e M/s Giri Lime and Chemicals was required to apply for renewal before the expiry of
the consent to operate i.e 31/03/2015. However, M/s Giri Lime and Chemicals didn’t
apply for renewal of CTO until 28/10/2015 and the CTO was renewed by HPSPCB
on 23/12/2015.

Therefore, M/s Giri Lime and Chemicals has operated without valid Consent to Operate
for 8 months and 23 days (01/04/2015 to 23/12/2015)

o Further, as per official records of HPSPCB, the Consent to Establish (CTE) was granted
to M/s Giri Lime and Chemicals on 23.04.1998 and then renewed on 24/01/2012 and
then on 22/11/2014.

e Furthermore, M/s Giri Lime and Chemicals was granted first consent to Operate on

22/11/2024 and hence came into operation in 2014,

e However, review of approved mining plan (Relevant part attached as Annexure-8) of

M/s Giri Lime and Chemicals (No. 614 (2)/MS-B-72-99-DDN dated 16/5/2000)
provided by HPSPCB indicated that M/s Giri Lime and Chemicals was in operation
during 1994-95 (Production: 3498 MT); 1995-96 (Production: 1301 MT) and 1996-
97 (Production: 1176 MT).

Since the Consent to Establish (CTO) and Consent to Operate (CTO) was obtained by the
project proponent in 1998 (renewed in 2012 and 2014) and 2014 respectively, the mine was
operated by M/s Giri Lime and Chemicals from 1994 to 1997 without obtaining CTE and
CTO.

Hence, it may be concluded that M/s Giri Lime and Chemicals has operated:

i) Without Consent to Establish (CTE) from 1994 to 1997.
ii) Without Consent to operate (CTO) from 1994 to 1997 and from 01/04/2015 to
23/12/2015

The above factual report of the Committee including 1) site inspection report in the light of
complaint, ii) compliance of conditions of Environmental Clearance and iii) Operation of the
Mine any point of time without consent or EC, is being submitted for consideration of the

Hon’ble National Green Tribunal.

10
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Annexure-1 264

Corrected order dated 11.07.2024
Item No.11 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 193/2024

Chandan Singh and Ors Applicant
Versus

State of [1.P Respondent

Date of hearing: 09.07.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondent: Mr. Vaibhav Srivastav, Advocate for HPPCB with Mr. Atul Parmar,
RO Paonta Sahib (through VC)
Mr. Sumit Khimta, DC Sirmaur (through VC)

ORDER

1. This original application was entertained in exercise of suo-moto
jurisdiction under Sections 14 and 15 of National Green Tribunal Act,
2010 (hereinafter referred to as ‘NGT Act, 2010°) on the basis of a letter
petition dated 31.07.2023 sent by villagers led by Chandan Singh R/o
Village Kuner, P.O Kaati Mashwa, Tehsil Kamrau, District, Sirmaur,
Himachal Pradesh complaining that M/s Giri Limes and Chemicals is a
mining unit carrying on lime stone mining in village in an illegal manner
causing huge damage to environment. It is dumping construction and
demolition waste, has damaged various structures, obstructed water
streams, springs, pathways and also agricultural crop including, flora

and fauna.

12
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2. Cognizance was taken by Tribunal suo-moto on 29.04.2024 and

after being satisfied that a substantial question relating to environment

has arisen out of implementation of enactments specified under Schedule

I of NGT Act, 2010, Tribunal constituted a joint committee comprising

representatives of Himachal Pradesh Pollution Control Board (hereinafter

referred to as ‘HPPCB’) and District Magistrate, Sirmaur, Himachal

Pradesh so as to submit a factual report.

3. Pursuant to order dated 29.04.2024, Joint Committee has

submitted report giving status of mining proponent, observations and

directions, as under:

“The details of mine involved in the matter i.e. M/s Giri Lime and
Chemical Puvt. Lid., Village Chowki Mirgwal, P.O Kanti Mashwa,
Tehsil Kamrau, Distt. Sirmaur, H.P. is given in Table No. 1.

Table No. 1: Status of lime stone mine of M/s Giri Lime and Chemical Puvt. Ltd.

Sr. | Name and Capacity | Mining | Consent Status of| Operation
No. | Address of Area Status Environmental Status
Limestone Clearance
Mine
1. M/s Giri | 20,000 4.6 Ha Valid up to Environmental Operational
Lime  and| M.T/year 31.03.202 | Clearance granted by
Chemical 4 (Applied HPSEIAA, GoH.P. vide
Pvt. Ltd., for letter no. F. No.
Village Renewal of | HPSEIAA/2015/399/M/
Chowlki Consent to | s
Mirgwal, Operate Giri Lime and
P.O  Kanti and same Chemicals/-1014, dated
Mashwa, is under 23.05.2016 and
Tehsil process) extension of EC granted
Kamrau, vide letter no. F. No.
Distt. HPSEIAA2015/399/
Sirmaur, M/s. Gir1i Lime and
H.P. Chemicals/ 2023-1527-

34, dated 24.06.2023
which is valid up to 5
years or till the period of
validity of GoHP
approved Mining Plan

which ever earlier.

13
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2.1. OBSERVATIONS AND DIRECTIONS MADE BY JOINT
COMMITTEE:

1. It was observed during the inspection that the retaining structures
erected towards the downhill side on the Kuner Basti are not
sufficient (Photograph no. 3). The lessee was directed to immediately
install at least 3 proper wire crate retaining structures at an interval
of 20m to arrest any debris flow in the nallah.

2. The lessee was directed to erect a retaining structure toward the
lower end of the mining area and also remove the debris in a proper
manner to avoid any spillage toward the nallah.

3. Lessee was also directed to restore the village road and remove
the debris from the village road within 15 days.

4. Lessee was directed to raise the green belt this monsoon season
and also directed to raise few fast-growing shrubs in the nallah for
further stabilization of the debris.

5. The lessee was also directed to restore the bawri (a drinking
water source) nearby the village of complainant.

6. No damage to agricultural land and temple structure nearby
village was observed. (Photograph no. 4).

3.0 COMPLIANCES MADE BY THE LESSEE OF M/S GIRI LIME
AND CHEMICAL PVT. LTD.:-

The lessee was also intimated vide HPSPCB Paonta Sahib letter no.
PCB/ RO Paonta/O.A. No. 193 of 2024/2024-739, dated 14.06.2024
to submit point wise reply with respect to allegations made by the
complainant. Copy of letter is annexed as Annexure-4. The unit has
submitted reply to the allegations made against them. Copy of reply
is enclosed as Annexure-5.

3.1. Action Taken/Compliance of Directions of the Joint
Committee:

1. The lessee has erected new wire crate retaining
structures and also increased the width and height i.e. 4*4 ft
of existing retaining structures. (Photograph no. 5,6,7&38)

2. The lessee has erect a retaining structure toward the
lower end of the mining area and has removed the debris.
(Photograph 9)

3.  The lessee has restored bawri nearby the village and
rejuvenated a defunct water source. (Photograph 10)

14
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4.  Lessee has agreed to raise the green belt this monsoon
season and also directed to raise few fast-growing shrubs in
the nallah for further stabilization of the debris.

4.0. CONCLUSION

The lessee of lime stone mine M/s Giri Lime and Chemical Pvt. Ltd.
has complied with the directions issued by the Joint Committee. It is
pertinent to mention here that most of the rocks/debris fell due to
unprecedented heavy rainfall in the last monsoon. There is no
damage to the agricultural land, temple and one drinking water
source has been restored by mine owner. Any further directions from
the Hon'ble court shall be complied with.”

4. However, perusal of report shows that there is nothing stated as to
whether the conditions of consent and environmental clearance are being
complied with by proponent and when several viclations have been
noticed whether any action punitive, prohibitory and remedial was taken
by HPPCB or not against the violator. The report is incomplete and does
not give correct picture of entire facts and relevant documents are not

appended to report.

5. In the circumstances we are satisfied that prima facie that there are
violations on part of proponent hence we implead following as

respondents:

(1) State of Himachal Pradesh through Secretary, Environment
and Forest, State of Himachal Pradesh, Shimla

(2) HPPCB through its Member Secretary at Him Parivesh, Phase-
[T, New Shimla-171009, H.P

(3) District Magistrate, Sirmaur, H.P

(4) M/s Giri Lime and Chemical Pvt. Ltd, Village Chowki Mirgwal,

P.O Kanti Mashwa, Tehsil Kamrau, District Sirmaur, H.P.

6. Registry is directed to issue notices to all the above respondents

who may file their responses within one month.

15
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7. List the matter on 14.08.2024.

8. In the meantime, the Joint Committee may also file an additional

report placing relevant facts before the Court in the light of above

observations.
Sudhir Agarwal, JM
Dr. Afroz Ahmad, EM
July 09, 2024
Original Application No. 193/2024
AB

16



Annexure-2 269

Item No.3 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPALBENCH, NEW DELHI.
(Through Physical Hearing with Hybrid V.C. Option)

Original Application No. 193/2024

Chandan Singh & Ors ...Applicants
Versus

State of Himachal Pradesh & Ors. ...Respondents

Date of hearing: 29.04.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the applicant.

Application is registered based on a letter petition received by Post.

ORDER

1. Mr. Chandan Singh and others have sent by post the present letter
petition to this Tribunal, which has been treated and registered as O.A. No.

193/2024.

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

“X X X X

favT - RERT R HRAT IH Ifed DI PRATG! SRIATD
Y gy s sfied siaadl dgdld &A%s fora
RIEAR g 0 9T e ST gares YR Ja @1/

ot A S,
gryer fAfeafag urefarad § -
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O.A. No. 193/2024 Chandan Singh & Ors Vs. State of H.P. & Ors..

-2-

1. U8 & e I8 R UL 31 Hict ARIGT dgHd HHIS, fordl
RRAR iR 0 & ®iig Farf g 9y st 4ffed ¥ oA uRar @t
TORT Fd 8 / B9 99 8ReH =l & 9 § 59 $Rur gaRt
T HRA a1l Bl el 8Id1 g/

2. g8 & yeffoe et wid & gUR M9 & IW 9w
AR U8 e & A I Udh AT &s ard) I el 85 o
TYT IRIGT A I F3 IR TAR T ST YR T T +ft B3
IR B! 1 8 o7 IR 89 Ps WA § Tb § R RIS gH TRIa)
DI Dlg GAaTg TSl db el gs ofdid AR U & Uit & I oft
TYARI VI qh &/

3. 78 & Ifd 09/07/2023 &Y IWRIad A4 ¥ 31 AT J g9RY
T § 91 1<k g T, U9 & gl & ==™, U8y A1 9 [ &9
T YT gHRI Wil A YfH &1 YRt a9 81 1/ Bic-9s Us @
1 G U] §F 39 9R UCdR] UedR gedl §8d ¥ 39 HRI
T IR Riead $t it aF AT W 31 TR &1 S 9P s
HaTeol g1 T 1 quT IURTed HIgH & Hiferd @ dHamai A ot
g1 & dravG o §ART dig gy 7w/

4. g & SR Ug HIsA gad! I8! dl U &1 §HRI Q1 1719 Aas A
9 ST YT R M RIS arT W I8 J 9|l o | gd
IRIET AR AIfd ¥ THIH BT IS AP IIRITT A5 &l
gAY & U §¢ HRaMT 91gd § difds 8HR T &1 3R filed |
T TP/ IWIad Al H HAFHP =7 I F99 DM gl § b
HRUI §HR TTTd BT §HRT Wl 91 g1 5/

3d: 1§ I YT § 5 IWiad Asd wifce & Raame IRd
HRATG! T H A1g ShR gH AR JHH b1 Haraoll fGar oird
JUT 37 AR B! gAN & Y §¢ HRA™T 94 / S S A8
ST g -

3. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act, 2010.
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O.A. No. 193/2024 Chandan Singh & Ors Vs. State of H.P. & Ors..
i3
4. In view of the averments made in the application, we consider it

appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute a
Joint Committee comprising of representatives of Himachal Pradesh
Pollution Control Board and District Magistrate, Sirmaur, Himachal Pradesh
and direct the same to undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and take appropriate remedial
action by following due course of law. The Himachal Pradesh State Pollution

Control Board will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report by the Joint Committee be filed by

email at judicial-ngi@gov.in preferably in the form of searchable PDF/OCR

supported PDF and not in the form of Image PDF at least one week before

the date hereby fixed.

6. In case of non-compliance exemplary costs may be imposed on

members of the Joint Committee and also on the nodal agency.

"o List for further consideration on 09.07.2024.

8. A copy of this order be sent to the Member Secretary, Himachal
Pradesh Pollution Control Board and District Magistrate, Sirmaur, Himachal

Pradesh by email for requisite compliance.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM
April 29t 2024
AG
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Annexure 3

Photographs taken by the Committee during site inspection on 05/10/2024

Photograph 1

20
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Photograph 3

atitude: 30.581898 © % %
Longitude: 77.633191 4 =
Elevation: 1239.59+100m -
Accuracy:123m - &
Time: 06-10-202411:41 -
INote! 0a 193 02024 *
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Photograph 5
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Photograph 6

23



;kongvtude“ 63334 -
‘Elevation: 1243.19465 m *
;Accuracy: 14.1'm Rk
Time: 05-10:2024 11 30 3 W

Note: oa 1930f2024'

J
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Photograph 7
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Photograph 9
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Annexure-4

SUBMISSION BEFORE THE JOINT COMMITTEE WITH REGARD TO THE
COMPLAINT MADE BY SH. CHANDAN SINGH

Regarding the allegations made in the complaint by Sh. Chandan Singh, we humbly
submit that the complainant originally addressed this matter to the Deputy Commissioner
of District Sirmour. Following his complaint, the Deputy Commissioner inquired into the
issue through the relevant departments. The matter was settled in January 2024, during
which the complainant, his fellow villagers, the mine owner’s representative, and other
villagers, along with government officials deputed by the Deputy Commissioner, agreed
that no significant damage had been caused. However it will not be place to mention here
that whatever the damage was caused it was due early and unprecedented heavy rains
during last rainy season (2023) and stacked lime stone was also washed away due to this

reason

Any damages that had occurred would be addressed by the complainant and his fellow
villagers, who agreed to undertake necessary repair work and also preventive measures
for future such as the construction of check dams, with all expenses to be borne by the
mine owner as per settlement. A copy of the settlement agreement is attached for your
kind perusal. However, the complainant neither took the necessary steps nor allowed us
to carry out the required work, claiming that we would not do it properly. Instead of the
aforesaid fact the complainant forwarded the copy of the original complaint in April,
2024 to the Hon’ble NGT.

The Hon’ble NGT took suo motu action on this matter and formed a joint committee to
inspect the site. Following the committee's directions, we undertook all necessary
measures, including the construction of check dams (Some photographs include, Photo 1
to Photo 5) and repairs to the old ‘Bowaris,” (Photo 6 to Photo 8) and complied with the
directives within the stipulated timeframe. Additionally. we conducted plantation work at
the designated site as a precautionary measure in monsoon season (Some photographs
include, Photo 9 to Photo 15).

26



Photo 2 (Check Dam)
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Photo 4 (Check Dam)
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Photo 6 (Bowari)
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Photo 8 (Bowari)
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Photo 10 (Plantation)

Photo 11 (Plantation) Photo 12 (Plantation)

Photo 13 (Plantation)

Lastly, since there is no record of any ‘Bowari’ at the specific site alleged by the
complainant, a certificate from the competent authority to this effect is enclosed.
Additionally, there was no damage to the temple, cultivated land, or cow sheds as
claimed in the complaint. We humbly request that these facts be taken into consideration.

Submitted

Arun Grover
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SUBMISSION BEFORE THE JOINT COMMITTEE IN RESPONSE TO
QUERIES RAISED DURING INSPECTION ON OCTOBER 5, 2024

May I have honour to place before you the following facts with regard to the
queries raised during the inspection and seeks your kind attention and
consideration.

Our mine is located in a remote areca where there is no government road for direct
access. Therefore, we had to construct our own approach road, approximately 3 km
long, from the government/HPPWD road (Manal Kanti Mashwa road). While
building this approach road, materials were stacked at various locations along the
roadside, and we lifted and transported these materials only after obtaining the
necessary government permissions and depositing the required royalties in advance
to the government exchequer.

A Consent to Establish (CTE) was applied for in 1998. Unfortunately, after the
grant of the CTE, progress on constructing and developing the approach road and
mine site was slow, preventing us from starting mining operations until 2009.
From 2009 to 2014, we completed various formalities to begin mining, including
inspections by a joint committee and the submission of our mining plan to the IBM
for approval.

In 2011, we again requested permission to lift and transport limestone that had
accumulated during the construction and development of the approach road
(approximately 3 km towards the mine base) and other site development work. The
government granted permission for this transport at various points in time.
Meanwhile, we applied for the renewal of our Consent to Establish (CTE) in the
year 2012, and again in the year 2013, for the years 2012-2013, along with the
Consent to Operate (COP) for 2013-2014. The COP issued was valid until March
31, 2015. Since then, we have periodically applied for and renewed our COP,
which is currently valid until March 30, 2026.

Regarding tree plantation, we would like to note that the strata of our mine are
barren, resulting in a survival rate for the trees of only 10-20%. Consequently,
many of the trees that are planted do not survive for long. To cater for the loss we
carry out re-plantation every year.
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Regarding the requirement of water for dust suppression and drinking purposes, we
use water from our rainwater harvesting tank at the mine site (Photo 1 and Photo2).
This water is collected from rainfall and seepage during the rainy season. If
additional water is needed, we take necessary measures, such as periodically
bringing in by water tankers. It is pertinent to note that our mine operates for only
about 5 to 6 months each year, so the requirement for water is not significant. For

drinking purposes, we source water from the nearby "Bowari" located on the

common land of the villagers.

Photo 1 (Rainwater Harvesting Tank) Photo 2 (Rainwater Harvesting Tank)

Submitted

>
AY%

Arun Grover
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Annexure-5 288 ANNEXURE NO-2

State Level Environment Impact Assessment Authority
Himachal Pradesh
Ministry of Environment, Forest & Climate Change, Government of India,
at Department of Environment Scicnee & Technology,
Paryavaran Bhawan, Near US Club, Shimla-1
Ph: 0177-2656559, 2650608 Fax: 2659609 ¥

F. No. HPSEIAA/2015/399/M/s Giri Lime and Chemicals/ | &2/ ‘ Datcd: 2'37 _;) 2016

To
Sh. Arun Grover,
\jd/s Giri Lime & Chemicals, Badrinagar,
Tehsil-Paonta Sahib, District-Sirmaur, Himachal Pradesh.
Phone 94186-48052. ' .
b
Subject: Project proposal for l\vhmng of Minerals by M/s Giri Lime and Chemicals —
Environmental Clcnmnce-rcg
Sir,

This has a reference to yonr application dated 13/7/2015 sceking prior environmental
clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the Environment Impact
Assessment Notification, dated 14" September 2006 on the basis of documents viz: Form-|, Pre- l'casihilily
chon EIAJEMP ctc. by the State Expert Appraisal Committee constituted by the competent authority in
its 44® Meeting held on 1" to 5* April, 2016. The said project involves following salient features:

a. Project type :  Mining of Minerals
) (Extraction of Lime Stone) \
b. Project Location :  Khasra number 520/1 falling in Mauza Chowki Mrigwal, Tehsil-Paonta
Sahib, District-Sirmaur, Himachal Pradesh.
c. Project Capacity : 20,000 TPA from hill slope
d. Mining Area : 47-14 Bighas, 4.6 heztare
e. Working Plan ¢ Strictly as per Working-cum-Environment Management Plan approved
by Geelogical Wing of Industries Department, Himachal Pradesh.
f. EMP costs : Capital Cost: Rs. 3.9 lakhs; Recurring cost: Rs. 2,75 lakhs (under EMP)
Rs.1.50 lakhs (under CSR)
g. Institutional : The following will be responsible for maintenance of APCDs and Solid
Mechanisms for Env. Waste Management sites:
Protection 1) Construction phase: Developer/ Project Proponent.

ii) Operational Phase: Developer/ Project Proponent.
h. Validity period of EC  : 7 Years from date of issue.

The SEIAA examined the proposal in its 26° Meeting (Day-1) held on 29" April, 2016 and considered the
recommendations made by SEAC in its 44® Meeting held on 1" to 5 April, 2016. After considering the
recommendations of the State Level Expert Appraisal Committee, the State level Environmental Impact
Assessment Authorily accords Env:ronmcnlal Clearance to the project as per provisions of the EIA
Notification No. S.0. 1533 dated 14" September, 2006 of Ministry of Environment & Forests, Gol SubjLC(
to strict compliance of terms and conditions as mentioned below. The Authority reserves the right to revise,
revoke or impose additional condition at any stage.

I'art-A- Specific Conditions:

i. Stonc and Bajri, if any cxtra!:tcd is not allowed to be sold to crushers not having consent to
establish and operate and also not complying with the condition stipulated by State Pollution
Control Board.

ii.  The project proponent shall obtain Consent to Establish and Consent to Operate from the Himachal
Pradesh Pollution Control Board and effectively implement all the conditions stipulated therein,
Environment clearance is subject to final order of the Hon’ble Supreme Court of India in the matter
of Goa Foundation Vs. Uniop of India in Writ Pctmon (Civil) No. 460 of 2004, as may be
applicable to this project.

\ M/s Giri Lime and Chemicals 1/4
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v,
Vi,

vii.

viil,

i,

il

Xiil.

NIV,

Xv.

XVi.

Part-B- General Conditions:

topographical features ironmentally and ecologically sensitive targets and frequency 0
monitoring shoulc; (TUVY nsulta‘lon wuky}h )sz :

t

Annual replenishment report certified by an authorized! agency shall be submitted. In cass theT
replenishment is low, the mining activity/ production levels shall accordingly be dccrc‘lsch,
stopped.

Effective safeguard measures shall be taken to control particulate matier level so as to ensure lhag
these are within permissible limit.

Regular monitoring of ambient 2ir quality shall be carricd out and records maintained. The rcsullr
of monitoring shall be submitted to MoEF&CC and its Regional Office and CPCB,SPCB regularly ¢
Effective :afcguard measures, such as regular water sprinkling shall be carrizd cut in critical areagy
prone to air pollution and having high levels of particulate matter such as loading and unloadmg~
point and all transfer points. Extensive water sprinkling shall be carricd out on haul roads. It should?

be ensured that the Ambient Air Quality paramcters conform to the norms prescribed by the C-.ntralp
Pollution Control Board in this regard. ¥

N
(0]
({e]

i TERSE TS TR ‘

" The project proponent shali undertuke adequate safeguard measures during extraction of nalenal

and ensure that due to this activity the hydro-geological regime of surrounding area shall not bs:
affected. Regular moniioring of ground water level and quality shall be carried out around the ing:
lcase arca by establishing a network of existing wells and installing new piezometers during the
mining operation. The pericdic monitoring [(at least four times in a year — pre-moasoon (April-

May), monsoon (August), post-mensoon (November) and winter (January); once in 2ach season)]

shall be carried out in consultation with the State Ground Water Board/Central Ground Water

Authority and the data thus collected may be sent regularly to the MoEF&CC and its Regional

Otfice Dehradun, the Central Ground Water Authority and the Regional Director, Central Ground

Water Board. It at any stage, it is observed that the groundwater table is getting depleted due to the

mining activity, nccessary corrective measures shall be carried out.

The project proponent shall obtain necessary prior permission from the competent authority for

drawl of requisite quantity of water for the project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with-

the State Pollution Control Board. [t shzll be ensured that there is no leakage of oil and grease in the
river from the vehicles used for transportation.

Vehicular emission shall be kept under control and regularly monitored. The mineral transportation

shall be carried cut through the covered trucks enly and the vehicles camrying the mineral shall not
be overloaded.

Mineral handling area shall be provided with !lle adequate number of high efTiciency dust’
extraction system. Loading and unloading arcas including all the transfer points should also have
efficient dust confrol arrangements. These should be propcrly maintzined and operated.

Periodical medical cxamination of the workers engaged in the pro;cct shall be carried out and

records maintained. For the purpose,-schedule of health' examination of the workers should be
drawn and followed accordingly. \

Provision shall be made for the housing of construction labour within the site with all necessary,
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe dnnkmg{
water, medical health care, creche ete. The housing may be in the form of temporary structures to;
be removed after the completion of the project. , j
The pmJect :mthonty shall implement suitable conservation measures to augment ground water
resources in the arca in consultation with the Regionaf Director, Central Ground Water Board. .
The project proponent shall undertake all the commitments made during the public hearing and|
effectively address the conceris raised by the locals in the public hearing as well as durin
consideration of the project, while implementing the project.

No change in mining technology and scope of working should be made without prior approval of!
the MoEF&CC.

No change in the calendar plan including excavation, quantum of mineral Sand, Gravel, Bould
(minor mineral) and waste should be made.

Four ambient air quality-monitoring stations should be established in the core zone as well as in the
bulfer zone for RSPM (Particulate matter with size less than 10 micron i.e., PM,p) and NO

monitoring. Location of the stations should be decided based on the meteorological data:

te Pollution Control Board.

)

/

M/s Giri Lime and Chemicals 2/
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vi.

vii.

viil.

xi.

( ' xii.

Xiti,

Xiv.

XV.

( » Xvi.

* Data on ambient air quality should be regularly submitted to the MoEF&CC including its Regional

omcc' loc.ntcd at Dchrndt.m. and the State Pollution Control Board/ Central Pollution Control Board
once in six months. Provisions contained in notificaticn no. B-29016/20/90/PCI-1 dated 18.11.2009
should be allowed for monitoring.

Fugitive dust emission from all the sources should be controlled regularly, Water spraying
arrangement on haul roads, loading and unloading and at transfer poiits should be provided and
properly maintained.

Pcrsonn.cl wor.king in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safcty and hcalth aspects.

Occupational hcalth'survcillancc program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

A separate cnvironmental management cell with qualified personnel should be set-up under the
control of a Senior Executive, who will report dircctly to the Head of the Organization.

The funds earmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
MOoEF&CC and its Regional Office located at Dehradun.,

The project authorities should inform to the Regional Office located at Dehradun regarding date of
financial closure and final approval of the project by the concerned authorities and the date of start
of land devclopment work.

The Regional Office of this Ministry loczted at Dehradun shall monitor compliance of the
stipulated conditions. The project authoritics should extend full cooperation to the ofTicer (s) of the
Regional Office by fumishing the requisite data ] infonration / ronitoring reports.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated

environmental clearance conditions including results of monitored data (both in hard copies as well

as by e-mail) to the MoEF&CC, its Regional Office Dehradun, the respective Zonal Office of
Central Pollution Control Board the State Pollution Control Board. The proponent shall upload the

status of compliance of the environmental clearance conditions, including results of monitored data

on their website and shall update thg same periodically. It shall simultancously be sent to the

Regional Office of the Ministry of Environment and Forests, Dehradun, the respective Zonal Office

of Central Pollution Control Board and the State Pollution Control Board,

A copy of the clearance letter shall be seat by the proponent to concemed Panchayat, Zila Parisad /

Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom suggestions!

representations, if any, were received while processing the proposal. The clearance letter shall also

be put on the website of the Company by the proponent.

The State Pollution Contrel Board should display a copy of the clearance letter at the Regional

office, District Industry Centre and the Collector’s office/ Tehsildar’s Office for 30 days.

The environmental statement for cach financial year ending 31* March in Form-V as is mandated to

be submitted by the project proponent 1o the concemed State Pollution Control Board as prescribed

under the Environment (Protection) Rules, 1986, as amended subscquently, shall also be put on the

website of the company along with the status of compliance of environmental clearance conditions

and shall also be sent to the Regional Office of the MoEF&CC, Dehradun by e-mail.

The project autherities should advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy of
the clearance letter is available with the State Pollution Control Board and also at web site of the
MoEF&CC at http://envfor.nic.in and a copy of the same should be forwarded to the Regional

Office of MoEF&CC at Dehradun.

;i._,f; Part-C- Special Conditions:
[

i .
b oy 1.
ki
4

~

*Consent to Establish” shall be obtained from 11.P. State Pollution Control Board under Water
(Prevention & Control of Pollution) Act 1974 and Air (Prevention & Control of Pollution)Act 1981.
Disposal of muck including excavated material, if any during construction phase should not create
any adverse cffects on the neighboring communities and be disposed of taking the necessary
precautions for general safety and health aspects of public, only in approved sites with the approvgl
of competent authority. The topsoil excavated during working activitics should be stored for use in
plantation /landscape development within the pro_jccl site. Green belt of the .adequ:ue width :fnd
density preferably with localjspecies along the periphery of the plot shall be raised so as to provide

otection against particulates andacls#—~

M/s Giri Lime and Chemicals 3/4
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)
i, Ambient noise levels should conform to residential standards both during day and night. Cinly
limited necessary construction should be done during night lime. Fortnightly monitoring of ambient
air quality (SPM, S0, and NO,) and cquivalent noise levels should be ensured during construction =
phase should be closely monitored during construction phase so as to conform to the stipulated -
standards fixed by the competent authority,
iv.  Diesel gencrator sets during construction phase should have acoustic enclosures and should

conform to Environment (Protection) Act, 1986 2nd Rules framed there under for air and noise
emission standards, Low Sulphur diesel type should be used. The dicsel required for operating DG
scts shall be storcd in underground tanXs and if required, clearance from Chief Controller of
Explosives shall be taken.

Provisions shall be made for the housing of labour within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, safe drinking water, first aid and medical
health care, creche cte.

Sprinkling of water 2tc. be used for air pollution control during construction phase so as to avoid

disturbance 1o the surroundings.

vii.  The SEIAA reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under tiic provisions

of the Environment (Protection) Act, 1986, to ensure effective implementation of the suggested safe
guards and measures in a time bound and satisfactory manner,

All other statutory clearances shall be obtained, as applicable by the project proponents.

alsERite i RN Sy rAnainiRe gy

]

Vil

viii.

in.  The Project Proponent imay seck extension of validity period of Environmental Clearance (EC) after
the expiry of validity period of the EC as per provisions contained in EIA Notification, 2006 and
subsequent amendment there under,

X

The Environmentai Cleararce shall be subject to the condition that the Project Proponent shall
obtain prior grant erder/rencewal of mining lease from the compelent authority.

xi.  The Project Proponent shall provide schalarship to needy and deserving student and also provide
furniture to school under proposed CSR activitics.

xii.  The proponent shall submit compénent wisc time frame for implementation of EMP & CSR as
proposed along with costs, within one ionth of the issuance of EC letter. The EMP & CSR
implementation shall be linked in accordgnce wuh thc obtaining of Consent to Operate issued by
HPSPCD.,

. ) Yours sur:if\r;ky,
" -
MemberSecrelary
State Level Environment lmpw”cssmcnt Authority
Himachal Pradesh
Endst, No. As Above. alcd 2016.

Copy to following for further nccessary action:
I. The Secretary (Environment), Ministry of Environment, Forests & Climate Change (MoEF&CC),
Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003

2. The Chairman, Central Pollution Control Board, Him Parivesh Bhawan, CBD-cum-office Complex,
East Arjun Nagar, New Delhi- 110032,

The Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009,
The Director (Environment, Science & Technology) to the GoHP, Shimla-171001.
Agviser (IA), MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003,

Additional Pr. Chicf Consen ator of Forests, MoEF&CC, Gol, Regional Office, Dehradun, Clo
Forest Research Institute. P.O New Forest, Dehradun, Uttrakhand 248006.

7. Monitoring Cell, MoEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003
8. Record File.

- oo bl
Slol e IR LS AR~ -

MemberSecretary
" st el Envigonnigp npact Assessmerit Authority

Himachal Pradesh

LI DUy

M/s Giri Lime and Chemicals 4/4
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g Annexure-5
eire HP State Envipaypnent Impact Assessment Authority

HPSEIAA Secretariat, Himachal Pradesh
Ministry of Environment Forest & Climate Change, Government of India,
at Department of Environment, Science Technology & Climate Change,

T ‘ Paryavaran Bhawan, Near US Club, Shimia-1

Ph: 0177-2656558, 2659608 Fax: 2659609
F. No. HPSEIAA2015/399/ M/s. Giri Lime and Chemicals/ 2023 . }§29 -2y Dated: 2y ’oe j 2023
To

Sub:

\/8‘.(I\run Grover,

M/s. Giri Lime and Chemicals,
Tehsi! Paonta Sahib, Sirmour, HP.

“Extension of Validity period of Environmental Clearance- reg.

Sir/ Madam,

This has a reference to your online application No. SEA/HP/M(N/432942/ 2023 dated 10-06-2023 for

seeking extension of validity period of environmental clearance granted vide EC letter No. HPSEIAA2015/399/ M/s. Giri
Lime and Chemicals/ 1022 dated 23-05-2023 for the project under Environment Impact Assessment Notification, 2006.
The application has been examined as per prescribed procedure in the light of provisions under the Environment Impact
Assessment Notfification, No. SO-1533 (F) dated 14, September 2006 on the basis of application submitted for extension of
period of validity, the application is considered in accordance with office memorardum issued by Ministry of Environment &
Forests& Climate Change (JA) vide F.No. 1A3-22/ 28/2022-1A.111 (E 181584) dated 13-12-2022 and the period of validity
is extended for maximum five years or till the period of validity of GoHP approved Mining Plan which ever earlier without
change in location and capacity of project and with following condl tions:

1.

The capital cost (@ Rs 4.00 lacs per < ha.) under CER shall be deposited in HDFC Saving Bank Account No.
60100626488752, IFSC: HDFC0006405, office of EC Monitoring Cell, DEST&CC, GOHP The Director
(DEST&CC) wilt devise a plan for this purpose in consultation with project proponent.

The project proponent shall provide one Pattai & Duna making machines within 15 days from the issuance of this
letter in the office of Director (DEST&CC) for further distribution under CSR. Pattal & Duna Machines shall be
purchased from authorised/ approved sourzes and CMC/AMC shall be assured with supplier for at least three
year from date of installation, The Project proponent shall be responsible for functioning of the machines.

Other terms and conditions of Environmental Clearance letter shall remain same as imposed in earlier issued EC
letter referred above.

The project proponent shall apply separately for expansion of project capacity and shali withdrwa the current
application wrongly filed on EC category.

The implementation of terms and conditions shall be sole responsibility of project prpponent durlng the extended
period of EC and after the project is commissioned or made functional.

>3
Member Secretary,
State Environment Impact Assessment At uthority,

Himachal Pradesh, Shimla-171001

Endst No. AA ‘ Dated the Shimla 2023
Copy to following for further necessary action:

¥
2.

NG AW

The Secretary, MoEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Dethi- 110003,

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex, East Arjun Nagar,
New Defhi- 110032.

The Chairman, State Pollution Control Board, Shimla-9,

The Director, Env., Sci, Tech., Paryavaran Shawan, US Club, Shimia-1,

The Adviser (1A),Indira Paryavaran Bhawan, Jor Bagh Road, New Dethi- 110003.

The Regional Officer, MOEF&CC, at Shimla, HP.

Monitoring Cell, MOEF&CC, indira Paryavaran Bhawan, Jor Bagh Road, New Delhi- 110003,

Guard Fiie

Member Secretary,
State Enviranment Impact Assessment Authority,
Himachal Pradesh, Shimla-171001
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5 P
< ') // t
” S :u P. STAYE, POLLUTION comROL ROARD - .
( ol X B “HOTEL KINGS" THE MALL | :
o o P wes el et § e S bHIML/\ 171 Q01

L oed U

o S : Dall'd )\'f' U{&"

D 1 i PCB b:lz:ﬁ. Idme &)Ch«no(b’) Iteda /96, (0~

P
G 3 PP S

From
Mcmbcr—Secrctary ,
S e 5- :-:'.: ) sl
To - e e
Thc Du-ector ol‘Industncs, = i B ;
H1machal Pradcsh Nigam Vihar, - Sayganbu g ey 8 B 2
SHIMLA 171042 Fad >
Subject-.— PIOJCCt for the cslabllshm"nt of the Unit Yor mnnufacturc of.. Lima StOBe. H.tning. .....
Sir, )
M/sami z:-.é-.& m.--.[é.a.l..(v) L‘td

........ . Diptte, Bixmoux, H.P

have approachcd this Board for, xssumg?bio Ochctxon C

--------------------------- .

establish nent of the project for the manufacture of m@ Btbk‘lé Mi.hing. ver

.......................... g iy ........-...atv g_ k(i Hrdawalilt.c.looeenisios
The case has been examined and the State Board has* ,no o Jecflo or sctiing up of the above Umt sub_)cct
‘to the followmgs condmons S 312 : \ .
' :: ., . e | N o . 3  ce ot
-~ 1, TheNo Objccnon ‘Certificate consent to cstabhsh is valid for a period of. one ycnn f'rom the date of
its lss}xc or till thc commlssxomng of tbc industry whlchcvcr is earhcr y
¢ iz (P PAT St RN (T =
. 2. The mdustry‘ shall provide adequate arrangemcut for fighting the accldental lcakagcs/dlscharga of
*!T .:. any air pollutant/gas/hqmds from the vcsScl mcchamcal equipments etc. which are hkely to cause

envu'omnental polluhon. : o

3. The mddstry shallcomply thh any other é&ndmom laid down or direction issued by the Board
under the provision of the . Water (Prevention’ and Control of Pollution) Act, 1974 aud the Air
% (Prcvennon and Control of Pollution) Act, '1981 from time to time: y 1 i

r\

R 10

4. Nothing in, thxs No Objection Ccrtlﬁcatc shall be dcemed to preclude the mstxtutlon ofany legal

" action‘nor relieve: the applicant ‘from’amy:responsibilities or penaluea to whlch thc apphcant is or

may be subjected under the proWs:ons ofthe Watcr/Alr Acts, ; G

*5. The mdustry shall * plant'minimum ol‘thrco suxtablc varictics. of trees at thc dcns:ty of not less than
1000 trees per acre along the boundary ofndustrnl premiscs. ¢ .

i 6. . The industry shall submit detailed design. ahd {
illilt e )r’nonth x- c.1g(:. i "o.";l drawing of the EleueutTrcatmcnl Phnt to the Board

’

A
'325.' : !
S

"7. The mdustry shall construct a

C nd COm'-mssnon lhc Effluent Treatment Plant sxmultancousl with the
: .,.,. i "l?;:;g:?g;tgxgdn?acrg(r:md effluentshall conform to 1S : 2490 (Part-I) 1981 (latest rcv;sl):m if any

L rwivof, m dustrye a1 »OT Sh‘ih\dls.cfltrg.t:l)}jlr such st'andn..;rjds as l?IOK'lﬁ.cd by lhlS Doard for thls type
,.yul uJ ot % mie 2 Wor sy . i

8. .The mdustr
el ol'ra:h{r:hglrlé?r?ulmu a pucea storage; tank of sufficient capacity to hold b'xck the efTluent in
Lo i :nt Treatment PIunt/,rc-cnr..ulatlon syslcm and also for no demand period.>
e 1 ’l l'l,’l(‘f, A Y '.l i H. 'll

+9. 'The ind '
cin “SU)’ shall cnxun. that thc cfﬂuem ’dnscharhcd by it is toxlcxty frcc it sk

10 Thcmdu b N
. stry shal| 3 - =
! u:?;{trewm of ﬁnalpgou\t:glc(:‘cr:)ntl?'\lrm;lfh"l" at the end of t.ach collcctxon systemand a manhole
t mg samples 9' ths: preniiscs of tho P ldustry for mc1suuncnt ‘of oy znd 'for

'l:v&l 0 . s L I e

41



294

purpose ol measuring and recording
ards at such places as approved by the Do

Ac ndustry shall for the

y antity ol waier cone :
‘netres of such stand of quantity ol water consumed afix

ard.
Y 2 Al und :
: under ground waler retajning structures shall be lined with an imparvious layer il
// - scepage and contaminati-‘.nﬂofsub soil jwater, ' ’ PAETRA 83 18 el
13, Tl}cindmtry shall insl:}ll_/\ir Poilution "Contrd'devices so as to contain all the suspended  particulate
matter and gaseous emisei ;. '
L]
\
14, Thc_ industry shall Mot discharge any fugitivo emissionsjodour, All gases (within the standards
Dotified) chall be emitted through a stack of suitable height caleulated as per following norms ;—
A. Stack heights for boiler plants. Stack Height
Steam generating copacity
o i Yo RS g b y
" (1) Less than 2 ton/hr. , 9 metres or 24 times the height of the
LT neighbouring building whichever s
e r s e ' more.
(2) More than 2 ton/hr." 12 metres
Sl L ' i , ,
B. . Stack heights for Diesel . R Height of the Stack
Generating Sets .
Capucity of . Diesel Generating Set '
v 0==3 KVA Heights ofthe building 4+ 1.5mt,
. 50—Tr00 KVYA. . ; " ] ~do- +  2.0mt, .
"100—150 © 'KVA. .. ' : -do- + 2.5mt.
.~ 150—200 KYA ‘ i ‘ -do- 4 3.0 mu,
th dr 12004250 < P KVA© . : , ndbe o g; e
, v 3500-300" - KVA.' : : -do- + domt

For other types of emission sources the approval shail be sought from the Board.

PO o1 % . H ' s ~
15. The industry shall keep the height of exhaust pipe with vestation cquipmeats etc, at least 3 metres
ebove the roof level.

'

16. The .industw'shall ensure that the emission from cach stack r\i'.ai.}' cor.for_m to the emission standards

JJaid down by the Board from fime to time.

17. Theindustry shall not consume any fucl other than dieset for burning purpose without the prior
permission of the Board. !

: g : . araie [ thiz Beavd and install anti-» fution devices for
18. The Unit shall obtain consent to opsraie from this Ec: N s )
. PR S iuction/belor a final
\ prevention control and abatement of WaterfAir Follution before coming iilto pro. /
‘ NOC is issued.
e ' . ; fi Liesti ertific ail be issued by this
1%. This no objection cirtificate is provisionel and 2 final no oljestion certificate .r:h.'.{. . 3
- Doard afm! unit compliss with‘l-)conditicm and insta]l all and-pallution n'lc:lau[rl. ] ]ﬂnall;nstzilmcr:;
1. "of loan (which shall bé not less than twenty-five percent of full loan sanctioned) shall not ba release
. till final No Objection Certificate is issued by this Board. .
o £ T oy eyt 1 - e PN o ¢ )
. 20".",rh°"ﬂppﬁcation for concent submitted by the unit is in-complele, as the COH"D!'-'lL“'”; dl"'i_"’”bor(;"i‘:
installation of treatment plant/emisson control equipment according to the upproved design by

Board has not been added. - Application for consent of the Unit will only be considered when
the said report is furnished. |
o 1 ‘e b

, '2).1'The final NOC mention in condition No. | shall be issucd after the unit applicd for, c'x,i‘ml“ h“:ﬁg?i‘lti
\ . ot prescribed formats and with prescribed‘fee.  Tite detitils of which ar: available in Hend oliice
fs w2 Board andall its Regional Ofices,

o — \
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A ¢npy of the Undertaking given by the ownze to abave eMect is also sont harewith for your record,

Yours [laithlully,
Eucl. : UNDERTAKING

Member-Secrenury,

"GIEL Kins & ChERGET () TAdL L BAd L NagE ) PG e Satith;

Di ;..Sixmb\m--..“ .p.. ..... leosertarnsvsovessonssranonasnes R R,

for i?xll%‘t;mation. The csmplfa.ncc of conditions No. (1) to ( 2]) ) be made before their case for
t

final No Objection Certifiente and Canscnt is considered by tho Board.

The General M:mgcr, District Industries Centre,

2.

-----------------------------------------------

..................................

-------------------

Paonta Sahib.

Case file No, PCB-71/NOC-Misc./90-

1 ' /?/\ *W%
l& : ; . | 6)_ her Secretary,

&

AL I ;
EmAg, fro qo, fatatrtte y 0 gwit o Ao 7i‘|),§)7.2.[.5.n7__'0 000
000,

b
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~ ForWarding & Undertagiag Letter from Industry

To,

1/W

oo establishing / operation the industrial plant / plants under Section 21 of the Air (prevention & C on ) Act, 1981
ort i H " " .
ﬁe-\am '/[;hlsl_Docfumenl or its copy does NO'_]‘ SCIVE as a Supporting Document Proof of Indus jsion of an
Note : Pplication for a NOC / Consent. This Letter does “NOT" ensure that the Application Fris> nas been paid.
From : :Iltso?: (l),ime Stone Mine, Category: RED / SMALL Print Date: _06/02/2012
. 2 PCB-ID : 2130

village choki mirgwal ( kamraoo) , distt, sirmour (h.p ), CIID : 21304
KAmraoo - 173029

INWARD : 51033
DIST: Sirmour, TAL: Shillai, SIDC: Not In SIDC Dt:24/01/2012

The Member Secretary,

Himachal State Pollution Control Board
Him Parivesh, Phase-3
New Shimla

¢ here by Submitting application for NOC ,Inward No : 51033 ;Date : 24/01/2012 for CEW(CTE-Renewal).
Applying For: NOC Validity : 5 Years

Air Sector :0 Water Consumption : klpd ;
Haz Sector: 0

Grant By : ROH

No of Plants : 1 Incenerator : 0
Investment Air Water Hazardous
0.05 Crs +0
41400 Rs 0 Years 0 Years 0 Years
Payable Fees :  Air: 0, Water : 0, Haz : 0
Paid Amount :41400,Dt:
1/ We have Uploaded the following PDFs Date |# Files Size(kb) | #Page
1_|EAR - Env. Audit Compliance/Auditor Recommendation 3Pgs | 04/02/12 1 0 0
L 2_1000 - Any Specific Information Called for [in SCRUTINY] 01/02/12 1 2579 11
3 [TFS - Treatability/Feasiblity Study Report [NOC Cases] 01/02/12 1 1702 3
4 |PLL - Plan LayOQut + Site Plan 24/01/12 1 824 2
5_|APC - Air Pollution Control Measures-Details 0 0 0
' 6_|C&A - Previous Consent-Reject / CCA Order / NOC Order 0 0 0
7_DIR - List of Directors / Partners 0 0 0
-8 IHAZ - Annual Report Form 12,13 (Sch 4.5.6 HW Rules 0 0 0
. 9 ILPD - Land Possession Documents 0 0 0 |
110 IMFG - Details of Mfe Processes & Diagrams 0 0 0

I, the applicant declare that I have submi

acts / rules. I am aware that, any delay / rejection in the processing of applicati
information shall be mine responsibility

Signature By
' ARUN G
(\ o q/ o ( ROVER )
78 ;
i ' =
! \Y3)
: gl
Company s SEAL I A

[
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o, B

: 3
B Himacha] State POI?@B" Control Board PCB Id: 21304 J
- ’{_@. | ‘ (Inspection Reporg =) ir,Wntcr,annrduus
N Wb (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 und Under Scction 10 of EP Act 1986)
—stry Details  Giri Lime & Chemni cal Py

7 [industry Sctalis "Bt Lag, Outward No: 11875-13/03/2013

Emﬂ“ : PLOT NO:-.

I groverarun@ymail.com Village Choki Mirgwal )s

» ( l\'mm'xmo) y Distt, Sirmour (H.p
i]‘clcpho —_— KAmrago - 173029
l

0218648052 DIST ; Sirmour, TAL . Shillai, SIDC : Not In SIDC
[Inspection 1d: 98006 (On Application )

Type /Seale / Sector / Status | ORANGE ; SMATT o

aler P

...,
MALL / Mining Below 5 Hectares. /In Operation
Inspection Dt &Miﬂommz 0:00/ w erson Contacted :  Mr. Grover
s, . . ~ Er T - \ﬁ\‘m‘
Env Audit ngll : Sch:1, PAONTA SAH

Ro Name : Paonta

e ————————

IB , Year: 2011,0n Dt : 04/02/2012
Commissioned Dt :  02/09/201 |

Production Start Dt : 02/02/2012

Applicability of CRZ Rules : No

imption in Kilo Lt sPerDay_ _ _Ind: 3000 Dom: 0.000 __ _
Waste Water generation / Discharge (klpd) 1 Ind: 0.200 Dom: 0.200

T_CB"_sufngr]_\Y(ﬁ(glictfic_l\!e'frl‘ L Source of Water Supply: Borewell
[Disposal Mode o Industrial/ Domestie : ~ _ ~ ~ ~Not Spegified / Not Specified _ _ __ _

(Discharge Pt/ Final Receiving Sttty T e
Status of water consent Under the Water Act,1974:

and status :

e
'Whether Industry is a member of CETP ? No - _

Boilers=0 , DG Sets=0 » Flue Gas =0, Process =( y ETP Cap=0, Capacity of All = - L

INo Data

No Data

No Data -
{ TS_DFI_Vg_m_e_ e T —
3| Lab Charges Pending ;. L R RS Charges Pending : N1, SEERSET T
5 Last Env. FormV: — Water CossBetumy; 577 G HW Monthly Return : Not Applicable
7| Last 3 Legal Action :

13/03/2013 I{4 ( Through XGN )

N - 1Y -
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. —
Himachal State Pol]

. (Inspection Re
(Under Section 23 of The W

|| Electric Compa
aiP

_ ut!on Control Board |_PcB1d:213
- port) - An',Wx\ler.Hazurduus
ater Act 1974, Under Scetion 24 of Th

=]

¢ Air Act 1981 und Under Scction 10 of EP Act 1986)

any Name (Power Supply)

A
0
0

| upsEn o]
roduction since (Date) or Proposed —\?252/2‘(”2*%—‘ e —
I | Air - Water - Hazd ACTs Applicability » Air, Water
"1 [ Recycler Registration Valid 77 NA :
2 LW, W .G Treatment thru Pri / Sec / Tertiary / N.A ; Primary
@Yl\m_slﬂ-’low-hlclcrs -W.C/W.W.G/ETP = 0,0,0
Ld— L,—‘lsﬂduslry ZERF) DISCHARGE Catg (If Yes, HOW i) Yes
i‘ggngl‘:‘l‘ Observation
| s |~ | RO File No -
| a | - | Is the Industry in Operation 2? ‘ No. CCA fresh case
1 \ Industry Operating without CCA ‘ No.
'd| - | Any products-NOT in CCA, manufactured-Last 3 MTHs\ No.
tel - \Foul Odour/Fugitive Emission/Bye Pass in Premises 22’ ‘ No
[_f_T. \ Industry Name CHANGED in recent times 2? \ No.
el - \ Has Regn with CETP or TSDF expired 2? l N.A —
| ‘1| - | Seperate Energy Meter for A.P.C.M? \ N.A 4!
"h | - | Provision of any STAND-BY Pump ?? | NA —=
\Water Parameter
lal- \ W.C per Day (Last 3 Months Average) - KLPD \ 0.1
m - \ Source of Water Supply \ HPSEB
|c | - | W.W.G is EXCEEDING the CCA Limits | No. *
al - | W.W Disposal as per the Consent Conditions ? | Yes 1
'\t\ i \ Was the ETP in operation ? ‘ No. CCA fresh case
]t—f - “ Treatment System ADEQUATE to handle existing effluent | Adequate
1 N \| - \ Did u observe ANY Discharge 7? No.
\_h e \ Nos of Samples collected 9
Remarks

wlm___—i——rmmw—‘ PCB-ID: (21304)

13/03/2013 2/4 (‘'Through XGN)
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300
HimaCh(alll State Pollutjop Control Board [ rCB1d: 21304 ]
nspection Repor

t)- Air,Waler,lIazar(lous
ater Act 1974, Undler Section

{Under Section 23 of The W

) 24 of The Air Act 1981 and Under Scetion 10 of EP Act 1986)
e unit has ‘:ppl:eg g‘?‘ CClA Tenew it has applied for CCA fresh for period upto 2013-14. The previous
qsent was grante Ince then T ' al of consent to Establish and submitted the fees for
criod upto *Z_OQ The unit has Mining lca§c valid for a periog of 20 years with cffect from 19.5.2006 to
[15.5.2026 vide letter no Udyog-Bhu(ldmm-4) Major-340/84-1 dated 14

j mining activities are there byt unit has

9.2012 mesuring 47-14 bighas. Presently
o _ Proposed to carry out by provided benches along with provisior of
theck dams, for control of soj] Crosions, Road is dey

R ‘ eloped to approach. Unit has also developed the dumping
wrea. Water Sprinkling arrangement 1$ also proposed

please. /1-13/03/2013

- Specific Instructions given to Industry at the time of visit

. for Pt to Pt Compliance

==

e

- Compliance Observed in this Inspections.

|
|
|
|
|

—

N B
L 1310312013 3/4 ( Through XGN )
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Himachal State Pollution Control Board FER I 2l

. ) (Inspection chogq1lir,Waler,Hazardous
(Under Section 23 of The Water Act 1974, Under8eMioh 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure D"tai'_s - Air,Stack,Hazardous Waste & Samples PCB-ID: (21304)

ample Details

process Stacks

/- Flue gases Stacks

p Details about Hazardous Waste Management :

g Products :

or Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
J._LL_IL\LE_SIQEE 1000.000 0.000 - M. T 1000.000 [FOR LIME STONE POWDER
F Raw material :
Sr) Raw Material Name ' | Capacity - Unit / Month
|_LIME STONE 1000.000 - M.T
| G Water Consumption & Generation Break up
' _Sr Water Code (Qty in klpd - Kilo Ltr per Day) | WC:3.000 | WWG: 0.400 Water Source Remark ]
1 |Others ..... 4.000 0.200 Borewell .

H Solid Waste

Inspection Team :  Chandan Singh, AEE

Signature By(Chandan Singh, AEE)

|
I
l
1
|
|
l
i
1
|

13/03/2013 d/4 ( Through XGN) [~
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Forwarding & Undertaking Letter from Industry

Lo conseat Tor ¢atg ol . 9
4 ¢t Tor establishing / aperation the industrial plant 7 plants under Seetion 21 of the Air (prevention & Cone___~

-
av,0% Lhis Document or its copy does "NOT" serve as a Supporting Documet

Docume O W Proof of Industry's Submission of an
Application for a NOC 7 Consent. This Letter does "NOT" ensure that t

he Application FEES has been paid.

‘rom ?‘1\\( Giri Lime Stone Mine, Category: RED / SMALL Print Date: 06/02/2012
LOT NO:-,
. - . ' x . :

\-!Ilz\gc choki mirgwal ( knmraon) , distt siemour (hap ), i gt
KAmraoo - 173029 i
DIST: Sirmour, TAL: Shillai, SIDC: Not In SIDC D2

To.

The Member Secretary,

Himachal State Pollution Control Board 7

Him Parivesh, Phase-3 "2 {1 \ ‘S - l WB
New Shimla ,;2 o (

1/ We here by Submitting application for NOC Jnward No : 51033 ,Date : 24/01/2012 for CEW(CTE-Rencwal).
Applying For : NOC Validity : 5 Years Grant By : ROH

Air Sector :0 Water Consumption : Kipd

1az Sector = 0 . No of Plants : | Incenerator 3 0
Investment Air Water Hazardous

003 Ors +0

41400 Rs 0 Years 0 Years 0 Years

Pavable Fees: Air: 0, Water : 0, Haz: 0
Paid Amount : 41400, Dt:

~ 'L/ We have Uploaded the following PDFs | Date__|#Files| Size(kb) | #Page
1 _|EAR - Env. Audit Compliance/Auditor Recommendations,3Pgs | 04/02/12 1 0o | O
3 1000 Any Specific Information Called for [in SCRUTINY] | 01/02/12 | | 2579 | 11 | ,

3TFS - Treatbility/Feasiblity Study Report [NOC Cases] 01/02/12 [ 1702 3 j X
24/01/12

s

[

4 PLL - Plan_LayOut + Site Plan |
| 5_IAPC - Air Pollution Control Measures-Details |

' % |C&A - Previous Consent-Reject / CCA Order /NOC Order |

824

7 IDIR - List of Dircctors / Partners
8 HAZ- Annual Report Form 12,13 (Sch 4,5,6 HW Rules)

9 LPD - Land Possession Documents i

10 'MFG - Details of Mg Proccsses & Diagrams A

1. the applicant declare that 1 have submitted full and complete documents and information in conformity to the applicable

acts / rules. 1 am aware that, any delay / rejection in the processing of application on account of incorrect / incomplete

information shall be mine responsibility.

slolololelel—
clolololele
lecleloleiom

Signature By
(ARUN GROVER)
‘/,_ - I
Company s SEAL - ,;’- Nt 1 (Through XGN) m | n
P ;..'// P e ¢
6]
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ZENAR Himachal State Pollution Control Board E"C_l!_l:l:_ilsnﬁl \
‘\ |

\{—/.:‘" (Inspection Report ) - Air,Water.Hazardous

T (Under Section 23 of The Water Ac A R )
e ” B : 1e Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 ol EP Act 19%6) [ ] \
mﬂﬂﬂ-nﬂ"‘ils Giri Lime & Chemical Pvt, Ltd, ‘
| Outward No: Draft Report | !
gmail : ) PLOT NO:-, ‘ '
gm\'er.urun@)'mml-com \"illagc Choki Mirgwal ( Kamraoo) , Distt. Sirmour (1.1 ) ‘ ~ !
: e KAmraoo - 173029 e \ I
Telephone : DIST : Sirmour. TAL : S : . ‘
0118648052 IST : Sirmour, TAL : Shillai, SIDC : Not In SIDC w‘ |
puspection 1d : 134143 (On Application ) Ro Name:  Paonta ‘ l /
[Type Scale / Sector / Status : _ ORANGE / SMALL / Mining Below S Hectares. /In Operation | |
_IJLS_L’"EE‘_"_' Dt & Time : 18/05/2016 0:00 / Air , Water + Person Contacted :  Bhagwan Singh i | -
Env ;\}ulil Detail : Sch: 1, PAONTA SAHIB , Year: 2011, On Dt : 04/02/2012 \ I l
Commissioned Dtz 02/09/2011 Production Start Dt : 02/02/2012 Applicability of CRZ Rules : No { !
}
wWater Consumption in Kilo Lts Per Day Ind: 3.000 Dom: 0.200 Borewells: 0 li
Waste Water generation / Discharge (klpd) :  Ind: 0.200 Dom: 0.200 Tubewells: 0 '
Consumer No.(Electric Meter): Source of Water Supply: Own Tubewells

Disposal Mode of Industrial / Domestic : Not Specified / Not Specified
Discharge Pt/ Final Receiving Body (Ultimate):  / |
Status of water consent Under the Water Act,1974:  AW-36377-14/01/2016 Last Inward:646 16-24/05/2016[PRO]

i
Effluent Treatement plant (ETP) : Units, if provided and status : |
Error: Subreport could not be shown.

\
Whether Industry is a member of CETP ? No |
Boilers=0 , DG Sets=0, Flue Gas =0, Process =1, ETP Cap = 0, Capacity of All = -

Error: Subreport could not be shown.
Fuel Used : No Data
Stack attached to : Not Applicable |

TSDF Name : No

15 | Lab Charges Pending : NIL Water Cess Charges Pending @ NIL
116 Last Env. Form V : 2014-2015 Water Cess Return : H\ Monthly Return @ Not Applicable

(17| Last 3 Legal Action : ‘.

|
|

e PSS ——————————— S — v

2400572016 1/4 ( Through XGN ) N




Himachal State Pollution Control Board [TpcB1a:21304 |
( Inspretion Report) - Al Water,Hazardous "
(Under Seetion 23 ot The Water Act 1974, Under Section 240 of The Air Act 1981 and Under Section 10 ol EP Act 19%0)

P plecine Company Name (Power Supply) hpseb
‘- production anee (Date) or Proposed 02022012

F 1 on Bt Duection of the location of the Company Open Rowd

“onWwest Direction of the location of the Company Industry area
i TonNorth Ditection vl the location ol the Company open ol
© L on South Direction ol the location of the Company

- Water - Hazd ACTS 4\|\pl|cat1il_n)if.’

upen toad
Air, Water

"o of Stacks ¢ Flue Gas & Process ) 0.0

_ Revyeler Rvni.s(rnl/ipur\'nlm 5 _j__;_ INA i
C s lndwny 7ERO DISCHARGE Catg (1T Yes, 1HOW ™) Yes .l
TOTW W G Treatment llr\l_\li!’_l_'l. 'See ! Tertiary INAC Primary _‘_' ~ N
o Uis Nosof Flow-Meters -W.C /WG ETP”-___d_»__Lo_,_ 0.0 __,,_,__._-_j o
mg-—;\,l_()l;scr\'mion
e . e e — —
5 - ROFileNo -- esmea I
3455 J et ______-__——-—’_"_-—.——'—_"""_ D ——
7 Tls the Industry in Operation 27 Yes IR B B
e ndustry Operating withowt CCA__________{*¥—————— 1 :
4 ny products-NOT in CCA, manufuctured-Last 3 MTHs| T o
¢ " . Foul Otlourl_l-‘_ugili\'c Elnissilﬂ_y_ﬂ'ﬂsi_iﬂrcmiscs 2 Nu.

| [ *|‘lnd-us_t;y—;\3mé CHANGED in rccent times 27 No. B R

T l1as Regn with CETP or TSDF expired 27 No. |

£ 58 T_V'-‘—-—.‘T '—:_-—};r Y Apcrvl 9 ‘_‘T_-——_-__—-‘_-—-'—i—-——_— R = R
hi-| SQPE[“‘E_‘EPSFEX_C_‘E"_’L S | Yes T i e —
h - LPL"T"?‘L",‘J’[E‘E’ ST{\ND-BY Pump ?? \ Yes { I

a | - | Fuel Type confirmitive with CCA 2

b - Av. Fuel Consumption EXCEEDING CCA limits

[ No fuel is consumed in the process

¢ - E];Eﬁlcaggrys_ cf’ﬂ[‘_"_“lm“' with CCA condition

d____ . ALL /}l’CMsz_xic in operation

§77

¢ |- ’S_._?\_ﬂ- availability =
| { | - | Thick Smoke observed in Flue Gas/Processes 7?7 D )

¢ | - | phot Scrubbing Media | NA I
|

h |- \_l_Jh_im:ne Disposal ul'Scmbbmg_Mcdm N.A j S
|- Nus of Samples: Stack & Amblent B o e e R ——

Water Parameter

e ’—\\—C]HD_T)_TQ_;L Months Average) - KLPD s . il -
2__'; - Source of Water Supply [ Own Tubewells -'____’_ __'_____A_:___ B * i
8 L= T\W.W.G is EXCEEDING the CCA Limits 1 No.
d | - [ W.W Disposal as per the Consent Conditions ? Yes L e
¢ | - | Was the ETP in operation ? Yes L - I
| f | - | Treatment System ADEQUATE to handle existing effluent Adequate | e
£ 'T T Did u observe ANY Discharge 2" \ No. " PRSI e
) )= [ Nos of Samples collected ‘ 0 T"""ﬁ"‘" = =

|
| Remarks @

r

' Site Observations during Inspection, PCB-1D: (21304)

e ——————

o 24/05/20 ' S e S T -
— e o 214 ( Ihrough XGN) p - m_l



g |

unit has appli
unit vide

d of 20 year

long with pr
cncmlcd due to
has submit
u‘.'_’s\l?») are well
quthority vide le

same 18
prQ\'iSiOn
Qpecific Inst

b ——

s with effect from 19.5.2006

14 9.2012 measuring
ovision of check dams, parapet walls and ret

ted the sell A

also upd

satisfactory We may
of WP&CP, Act 1974 and AP&CP, Act

305

Himachal State Pollution Control Board
( Inspection Report ) - AirWater,Hazardous
(Under Section 23 ol The Water Act 1974, Under Seetion 24 of The Air Act 1

10 A

PCB 1d: 21304 |

981 and Under Section 10 ot EP Act 1986)

=d for CCA renewal for period upto 2015-16

letter no. 183 12-13 dated 23/12/2015 valid up to 23/1
(0 18.5.2026 vide letter no Udyog-Bhu(
are being carried out by development of benehes |

47-14 Bighas. The mining activitics

mining activities and plying ol vehicles t
ir monitoring report from MOEF cert
within the limit. In addition to above unit has obt

uer no HPSEIAA/2015/399/M/s Giri Lime and Chemicals/101

ated online i.c. on HIM-XGN.As the steps taken
recommend the case to 1.0 for the gran

aining walls |
he unit has made provision for wate
ified laboratories and results i.e. (PM10 =0

10 2017-18. The previous consent was granted to

2/2015. The unit has mining lease valid for a
khani-4) major-340/84-1

or control of soil erosion. Air pollution

r sprinkling. Unit
2.0
ained Environmental Clearance from competent
4 Dated 23/05/2016 the copy of

for management of environmental pollution is

{ of CCA rencwal upto 31/03/2018 under the
1981. [15]-24/05/2016 -

e ———

ructions given to Indu stry at the time of

visit

Observed in this Inspections.

o=t
. Compliance

24/05/2016

3/4 ( Through XGN) st =4
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o Himachal State Polluti_on Con_t;ol B-oard

( Inspection Report ) - Air,Water,Hazardous i
(Under Section 23 ol The Water Act 1974, Under Section 24 ol The Air Act 1981 and Under Section 10 ol EP Act 19806) [

o r P_(-I'i;-ld; zi.304_| i

Annexure Details - Air Stack,Hazardous Waste & Samples PCB-1D: (21304)

A gample Details

B process Stacks .
gr |Stack attached to ‘ Mty \ Remark Detalls of APCM Probable Pollutants.
| 'Not Apphicable \: 0 - N.A -

¢ Flue gases Stacks

D Details about Hazardous Waste Management ¢

E Products : ;
Error. subreport could not be shown.

F Raw material ¢

7 - Raw Material Name B | Capacity - Unit/ Month
1 LIME STONE | 1000.000 - M.T
G \Water Consumption & Generation Break up
Sr | Water Code (Qty in Kipd - Kilo Ltr per Day)] WC:3.200 | WWG:0.400 | Water Source __k'_m Remark
TV [ Others ... | 4000 | 0200 | Borewell

1 Solid Waste

Unit Is Covered Under ElIA: Yes Amount Clearance Obtained : Yes

Whether the Unit has complied with all previous conditions Yes
. stipulated by this office Under CTE/COPICCA :

| Unit has Deposited required Fees : Yes

\ The Products/Process mentioned in the application are the same as Yes
| approved by the Competent Authority i.e.State Level Single Window/
| or any Other Competent Authority :

’-\ Inspection Team @ A K. Sharda

‘ Signature By(A.K. Sharda)

24/0512010 2l LA

oS0l 4 (Through XGN) Nl C]

94
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o Forw arding & Undertaking Letter from Industry

wer e ablishing 7 operation the ind al pl { NS ‘

; Z for vatablis L. | ¢ mdustoal plant 7 plants inder Seetion 21 of the Abr (prevention & Control of Pollut
~. Document OF \l‘s c(‘\py‘dncs NOT" serve as a Supporting Document P

,'\pp\icz\\'“‘“ for a NOC 7 Consent. This Letter does "NOT" ensure that the

tool of Industry’s Submission of an
: . CCA-RUNEWAL
. ‘,“‘—‘\(\\(‘ N
o

Application FEES haa been paid,

Gl Lime & Chemieal Pyt Lad, Category: ORANGE / SMALL
Lot NO:-,

KAmraoo - 173020

PCB-ID : 21304
‘ INWARD : 72870
Contact Persont Bhagwan Singh DE27/03/2014
Mobile: 9418048052, Thone: 9418648052
DIST: Sirmonr, TAL: Shillai, SIDC: Not In SIDC

Print Date:  28/03/2014
\illage choki wirpwal (Kamraoo) | distt, siemour (hap ),

{Z,Lﬁ !
" \ember Secretary, Q
e

;machal State Pollution Control Board

i Parivesh, Phase-3 OZOI@ ~19 t 02009& ~a 1

S\ Shimla

ot agzed 1y

were by Submitting application for CCA ,Inward No : 72870 ,Date : 27/03/2¢18 for COW(CCA-Renewal).
Applying For : A W Validity : 5 Years

Grant By : ROH
Air Scector 0

Water Consumption : klpd
Haz Sector . 0 No of Plants : 1

Incenerator : 0 il /
JAnvestment. _Air_ Water_ Hazardous /D ) D? (/ k /
0.05 Crs +0 /%,)\) ; B )3
8000 Rs 0 Years 0 Years 0 Years i '3
Payable Fees 1 Air : 0, Water : 0, Haz : 0 Vo, 9 [T
Paid Amount : 8000, DD No : 561311, Dt: , at SB1, PAONTA SAHIB i =
Queny Reply: ]

Date_

|1/ We have Uploéded the followingT’—l-)FS C= \
| 27/03/18

1 |ENV - Environment Statement if Form-V 3 |

3000 - Any Specific Information Called for [in SCRUTINY] | 27/0318 | 1 |

"3 'C&A - Frevious Consent-Reject / CCA Order / NOC Order 7 27/03/18 | 1 |
4 APC - Air Pollution Control Measures-Details | 24/05/16 | 1 | 1795

5 |ACA - Adequacy Certi from Env. Auditor \‘ \\ 1 \‘

1
|
1 1

19/05/16
"6 |INV - Investment Proof - CA / SS1 / 1EM Certi 20/11/14
7 LPL/- Land Possession Documents 20/11/14
§ TFS - Treatability/Feasiblity Study Report [NOC Cases] | 01/02/12
9 PLL-Plan LayOut+SitePlan T 240112 | 1 | 824 | 2 |
1, the applicant declare that 1 have submitted full and complete documents and information in conformity to the applicable
acts / rules. 1 am aware that, any delay / rejection in the processing of application on account of incorrect / incomplete
information shall be mine responsibility.

.
SignatufFe By
/i._-,_‘_:..__:.."-}__\\ (ARUN GROVER)
S I i gt
Note: 1 am hereby enclosing Fp/r;:t‘\:l‘(nll})‘,fprm-ﬁ(w‘QTER) along with my application.
7 e Tt NN\
G F N

£ A . X ",'l.\
(o Aoy ‘\
W\ 3 4
\N

.:' ';"- Sl L?)})fg ;:;:.;' “ 0‘ "e'———‘ W e L
NCTRN jl.\;'t' £
oy . ‘_‘..-/ * //
i
Company s SEAL

- :.‘:l:,' -;'.). . ‘/-’/ %
ST '_:-;T'//’q ( Through XGN) /{ 1 m
3
Tho- l
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308 be

ids helps with yo.. @ Online Consent Ma..

| Assasaone gy ou gpoe L s

* Instructions:

There are multiple criteria for the application search; By Application Number, By Industry Name, By Date Range, By Category and By
Status. Please select one of them and follow the given steps to seach the application.

By Application Number:
e Select Application Number from the drop down list

» Click search button to seach the selected application
e Once found, click Application Number to view the application deails

By Application Name:
e Enter first letter of Industry name and select Industry name from drop down list
e Click search button to seach the selected application
* Once found, click Application Number to view the application deails

By Other Criteria:

Enter Start Date and End Date to search the application submitted within the given date and/or
Select Category and/or

Select Status

You can combine the criteria given in this group

Click search button to seach the selected application

Once found, click Application Number to view the application deails

. Pending
ApplicationIndustry Industry Application Application Application ApplicationCertificate
Number User UserI'd Type For Date Name For Status With/ Fgr:varded(:ategory
Giri Lime S0
Giri Lime &
& 2023-03-29 10037(Head
8045579 Chidieas) 21304 CcTO both 11:50:16.381 Chemical reNew approved office) RED
Pvt. Ltd,
Pvt. Ltd,
Giri Lime =
Giri Lime &
& 2024-02-29 10248(Head
1181024¢% Chemical 21304 cT0 both 13:20:27.502 Chemical reNew approved Office) RED
pyt. Ltd Pvt. Ltd,

Pollution Control Board, Copyright @ 2009 All Rights Reserved.

56
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& Ao it Ui , . (PCB 11)-21304)
R pCB/ irt Lime & Chemical Pvt. Ltd. ~Badri Nagar- Sirmour / 2014- Dated:
Member Secretary

> ') A8 CONTIROL BOA I 0%
‘ IED| \~ PaASE LT SHIMLA-171 009.

\: \‘-"m: /

o . : ’
: The Director of Industries,
i Udyog Bhawan, Bembloe, Distt. Shimla, H.P.
cecti- Renewal of Consent to Establish/Consent to Operate for Lime Stone mining at village

? Chowki Mrigwal Tehsil Paonta Sahib, District Sirmour, H.P
Consent 1o Establish was issued in favour of M/s Giri Lime & Chemicals Pvt. Ltd. Badri
agar, Tehsil Paonta Sahib, Distt. Sirmour,, H.P. for limestone mining at Mauja Chowki Mrigwal, Tehsil
aonta Sahib. District Sirmour, H.P under Water Act, 1974 & Air Act, 1981 vide this office letter No. HP
)CB Giri Lime & Chem. (P) Ltd. / 96-422 dated 23-04-1998. The Director of Industries, Himachal
Pradesh vide his office letter No. Udyog- Bhu (Khani-4) Major — 340/84-1-5580 dated 14-09-2012 has
eranted the renewal of mining lease in favour of the lessee over an area of 47-14 bighas, bearing Kh. Nos.
520/1 situated in Mauza Chowki Mrigwal, Tehsil Paonta Sahib, District Sirmour, under the provisions of
Mines & Minerals (Development & Regulation) Act, 1957 and Mineral Concession Rules,1960 for a
period of 20 years from the due date i.e 19-05-2006 onwards. The State Geologist, Department of
Industries, Shimla vide his office letter No. Udoyg- Bhu (Khani-4) Major — 368 / 85- Vol-I- 6625 dated
26-10-2012 has also informed that the matter regarding clarification of EIA clearance required for arca of
less than 5 hectares for major minerals was taken up with the Director, Ministry of Environment and
Forest (MOEF) Govt. of India, Chandigarh vide his letter dated 18-7-2012 and MoEF had clarified vide
their letter dated 14-8-2012 that the mining projects of major minerals of the size of lease area less than 5
hectares will not be under the purview of the order of the Hon’ble Supreme Court of India dated 27-2-
2012. The Environment Engineer, PCB, Paonta Sahib, Distt. Kangra, H.P., has recommended the
Renewal of Consent to Establish/Consent to Operate case in his online report dated 27-09-2014. As per
the Regional Officer, HPSPCB, Paonta Sahib ¢nline report dated 27/09/2014. as such Renewal of Consent
10 Establish/Consent to Operate is issued under Water Act, 1974 & Air Act, 1981 subject to the
compliance of terms and conditions already imposed in the original consent letter in addition to the
following conditions: -
1. This Renewal of Consent to Establish/Consent to Operate is valid up to 31 .3.2015 subject to concurrent
validity of the Authorization under Hazardous Waste( Management, Handling and Trans-boundary
Movement) Rules,2008, as applicable, or any other Authorization required from the State Board. The
Board also reserves the right to revoke, review and/or alter the conditions of consent as the case may

be.
This Renewal of Consent to Establish/Consent to Operate is also subject to the permission of the

"
Industries Department and the lessee shall be responsible to obtain the permission from the Competent
Authority. The lessee shall carryout operation only after obtaining the permission and on continuation
of such permission issued by Competent Authority in the Mining Department.

3. This Renewal of Consent to Establish/Consent to Operate is only for the purpose and under the

provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law / regulation / direction / order and the applicnn.l
shall obtain any such mandatory clearances before taking any steps 1o establish industry / industrial
p‘lu'nl, operation or process or any treatment and disposal system or an extension or addition thereto.
4, H}ns'l‘(cncwul of Consent to Establish/Consent to Operate is for:-
(1) The cm'npliuncc to the norms for emissions as prescribed in Schedule-l of Environment
- (|’Tf’lcc"l()l\) R.ulcs, 1986 as amended from time to time shall be ensured.
Sl"’)’!:l::-l::'hi\l z.lmllm:wn?'t.mr quulily.m ln: maintained with ?n ambient air quality standards tor noise as
-shecified in Environment (Protection) Rules and Noise Rules Pollution (Regulation and Control)
b2 ",l-l“.‘n”". 2000 as amended from time 1o time, )

\ . f‘ .“\‘ S 1 y

: B 'L[\z’hl\ X j (A}C& I 'XD Clopld =22,
“:-- e . . i //)

Bi cmant ™ S U



- \ o)
19 i > mi eated water shall ¢y ot |
(il)The unit shall treat the water after washmg,_ lhg mmemllagn;;d6 ua eS amendL:_d gl ox
k of Schedule- VI of Environment (Protection) Rules,
suspended solids.

D. e 1

6. All mining operations and protection works sl
Mining Plan.

7. Ambient air quality and waste water quality

oo

[1'21\1\' -
' timyg

1all be carried out strictly according 10 theepy,

ol area shall be maintained as per norms prescipe
the lessee shall also submit the air/water quaiity monitoring report on quarter ly basis to this office

8. The topsoil / debris from the quarry will be disposed off / stoyed Ina l.nannc?rlsfc_) 273 lo use FOpS;)ll
plantation and there wi]| be no damage caused to the water springs, agricultural fie S or any pu
private property.

9. The lessee shall also get self:
to the State Board.

10. The emission/efflue
and further renew

1. No alteration / ad

egularly and submit the I

nt (whichever may be

applicable) shall be got sampled and
al shall be dependant up o

n the results of samples so conducted.
dition / €Xpansion shal] be done without prior consent of the State Board.
12, The restoration and rehabilitation of mining area after mining is abandoned shal] be the |
responsibility of the unit/lessee,

13.  The lessee shall not pollute any water Sources in the area [ike drii

14, The lessee shall be liable to clear any past / current liability on a
directed at any subsequent Stage.

15. The validity of this consent is also subject to mining Permission/lease and the unit shal] pe responsil
L0 obtain renewa| of permission/lease from the Competent Authority.
Unit shall have to apply for fenewal for furthe

I years on the Prescribed form along with renewal fee in ¢
Regional Offjce HPPCB, Paonta Sahib within a.month before eXpiry of renews] of conseny dase i.c. 3

tested by the Je

iking water, pond or wel| ete.
ccount of difference of consent fee

Feedback form jg enclosed with 4 request to resubmj ¢ duly filled iy, t0 help the State Board improve j
service delivery,

Yours faithfu“y

F

(Vineet Kumar, [FS)
ember Secrcmry
n Control Boarg
ase —III, New Shimla
hone No, 77 7?673 766
: . - bUd, —Badrj Nagar- Sirmour/2014z ki jD'ucd' /
MG L _ l;g l‘;)r;ng)rmatmn and neeessapy action; - ' ’,_(,,-
;,. e ) vl' #t( % adri I\[ .7 -, , R % v ) . . ' Lo ;/L‘)
L e GL:(())I]().ngl ll))cpll. ot'!ndustries, Udyog Bhawgp Shix%lll'tla f[all’"b, iy Sirmour o
1¢ Mining O 1eer, Depyq., oF Industries At Nalen, Digyy: ga, 0 TP,
4, Fhe Goneral k. ; ' “an, Distt, Sy 5
\;/]r-lm l({'Ln-UdI lM;magc,,, DIc, Nahan, Distt, Sirmoyy I.p i e
" 2% 8egional Offjoer. 1 A0Nl Qe : ol
Uon()lfz: [ eer, HPspcp, Paonta gap;p, W.I.L his re

( ] *SS 1 ) 0\’(.. n h 2 1§ dl &
“.\_. “')l « (
228 0O (l llL uSl(’ll . '3()(‘"1'

Him Parivesh, Ph
Endst. No: pc iri Li
Copy forwarde

1
2;
3

port an
cled to pe.

d reccommeng

o D0 date as per g approved 1y (he cheek (e
6, Scientifie Sceet v

ations online dated 27-
on, 11.0), Shimly,
Cuse file,

Conscn(/rcm.'\\':ll ol consent

i P g }\‘ Vy N
(Vineer Kumar.11°S)
Nlembe Sceeretary
ollution « anteal PBosud
Ve, Plgisse i
Phone s

HLP Sente |
Eliny o “ew Shimin

LT 207370088
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S\ HIMACHAL \ A

'TATE POLLUTION CONTROL BOARD '7(
J' HIM PARIVESH,PHASE-I1I,NEW SHIMLA-171009

Ph.91177 2673766,2673019 &32,Fax 91 177 2673018

Il

DATE: D 2/)2/ ) ¢
Giri Lime & Chemical Pvt, Ltd.

psPCBIPCB-ID21304 | &2 %

Village Choki Mirgwal ( Kamraoo) -Distt, Sirmour (H.P)
District - Sirmour

qubi- Renewal of Consent to Opeﬁte/Establish
1) Validity of Previous Consent

2) Recommedation made By Regional officer on date

3 /03 ho)s®
el 08/12/2015
3) Validity of this Renewal of Consent )q/ o! /..wlé
This Renewal is subjected to following conditions:

> This Consent/Renewal of Consent is for:
a) The Co.mpliance to the norms for emisssion as prescribed in schedule-1 of environment(protection) Rules,1986 as may be
prescribed by the Board.
b) Noise a.nd ambient air quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule Il of
aforesaid Rules.

c) The effluent (domestic /industrial) conforming to the limits as prescribed in Schedule-I or Schedule-VI of Environment Protection
Rules 1986 as amended or as may be prescribed by the Board.

>

Pollution Control Devices provided by the unit shall be operated and maintained to achieve the norms as prescribed in Environment
(Protection) Act, 1986 as amended from time to time.

> The State Board reserves the right to revoke/review and alter the conditions of consent as the case may be.
i > Unit shall not undertake the expansion activity/ or additional product in the existing unit without obtaining consent from State Board.
‘ > Unit shall comply with the provisions of the e-waste (Management & Handling rules), 2011,
4
! -> Unit shall not pollute any water sources in the area like drinking, pond or well etc.
-> No debris shall be thrown along the roads or water course and the debris shall be either utilized or disposed in designated dumping
sites.
| > The project proponent shall be liable to clear any past/current liability on account of difference consent fees if detected at any
I' subsequent stage.
' > The emission/effluent shall be got sampled and tested by the unitas well as concerned Regional Officer as prescribed and further
‘F renewal shall be dependent up on the results of samples so collected and tested.
-> The samples of effluent/emissions shall be collected by the Regional Officer concerned and the unit shall also get the self monitoring of
effluent/emission done within the month and convey the results to the State Board.
->  This consent is valid up to 14-01-2016 subject to final orders of Hon'ble NGT in M.A. No. 680 of 2015 dated 15-07-15. /
4
Vineed(umar, IFS
Member Secretary
Copy to:-
e Regional Officer,H.P State Pollution Control BoardPaontafor information and further neccessary action please. = }___
The PSO, HPSPCB Shimla for Information please. 23 Vel
Vineet Kumar, IFS

Member Secretary
|
1

| 23/12/2015
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| A\\‘ HIMACHAL PRADESH 5143 E#OLLUTION CONTROL BOARD
y ? . HIM PARIVESH,PHASE-III,NEW SHIMLA-171009

17 4 Ph.91177 2673766,2673019 &32,Fax 91 177 2673018

eapcsozisn L U I oare: 92.-00~><1 6

Giri Lime’& Chemical vt Lud.

village Choki Mirgwal ( Kamraoo) -Distt. Sirmour (H.P)
District - Sirmour

Renewal of Consent to Operate/Estabipzh

sub*

1) Validity of Previous Consent 14/01/2016
2) Recommedation made By Regional officer on date 24/05/2016
3) Validity of this Renewal of Consent 31/03/2018

This Renewal i subjected to following conditions:
>  This Consent/Renewal of Consent is for:

/ a) The Compliance to the norms for emisssion as prescribed in schedule-1 of environment(protection) Rules,1986 as may be
prescribud by the Board.

b) Noiseund ambient air quality to be maintained within Ambient Air Quality Standards for noise as specified in schedule 111 of
aforesaid Rules.

¢) The effluent (domestic Jindustrial) conforming to the limits as prescribed in Schedule-I or Schedule-VI of Environment Protection
“ Rules 1950 as amended or as may be prescribed by the Board.

> Pollutivt: Control Devices p rovided by the unit shall be operated and maintained to achieve the norms as prescribed in Environment
(Protec: u) Act, 1986 as amended from time to time.

>  TheSt: Hoard reserves the rightto revoke/review and alter the conditions of consent as the case may be.

> Unit shall not undertake the expansion activity/ or additional productin the existing unit without obtaining consent from State Board.
> Unit shall comply with the provisions of the e-waste (Management & Handling rules), 2011.

> Unit shall not pollute any water sources in the area like drinking, pond or well etc.

> Nodeli. lLall be thrown aluiig the roads or water course and the debris shall be either utilized or disposed in designated dumping
sites.

= Thepr« 1 proponent shall be liable to clear any past/current liability on account of difference consent fees if detected at any
subseq: ! stage.

» The en. ..on/effluent shall be got sampled and tested by the unit as well as concerned Regional Officer as prescribed and further
renew..| ....1l be dependent up on the results of samples so collected and tested.

> The unit shall dispose the muck in the designated dumping sites and the protection measures shall be provided and augmented from
time to

> The i .. of effluent/cmissions shall be collected by the Regional Officer concerned and the unit shall also get the self monitoring of
efflucit /. nission done within the month and convey the results to the State Board.

- Il comply all the conditions specified in the letter of Consent to Operate as granted earlier. This Renewal of Consent to

ly for the purpose and under the provision of Water Act, 1974 and Air Act, 1981,

/

Vineet Kumar,IFS
Member Secretary

e Regi , e oy 2
glonal 0: LI State Poliution Control Board Paonta for information and further neccessary action please.

Th )
e PSO, HPS| whfor Information please. m/j;) 2

et
Vineet Kumar,IFS
‘? ) ..\—GAQ o, A Member Secretary
—
Cq

300051201, /g{ -

g
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HIMACHAL PRADESH STAT[DP :' ‘UTION CONTROL BOARD
Regional Office, at lllMUl)A Colony, Plot NO 1,2 & 3 |

Shubhkhra, Tehsil-Paonta Sahib, Distt. Sirmour (HP) |

. Ph. No /Fax 01704-223445
No.HPSPCB/PCB-ID21304 [ SST) AL/ m "" ”I””“ ; e s LI
" "| DATE: 27/ /)¢
TO ' ‘.‘ li, “ z g
Giri Lime & Chemical Pvt, Lt by it :I‘\.-',f"-' g;;%

Village Choki Mirgwal ( Kamraoo) -Distt. Sirmour (1. P)
District - Sirmour

1]
i
'1. e A
Rer 1cfC tto0 ‘ ‘51‘»}:.|3'“
enewal ¢ Consent to Operate under Water (Prcvcmion ari IICon(iol of Pollutio i
i n) Act, 1974 and
Control of Pollution) Act, 1981 for open cast lee Slonc Mmd (47 14 Bl[,llﬂb) ) Alr (Prevention and

Sub:

1) Validity of Prev . L e

)) alidity of Previous Consent : ,;!:; s 31/03/2018
2) l\ccummcflnuon made By Regional officer on date i o ' 17/05/2018
3) Validity of this Renewal of Consent ' i 31/03/2023

This Renewal is granted on the recommendation of RO and subject t lo ollowmg (.Ol\dltI()nS
> This Consent/Renewal of Consent is for:

a) I'he Complhiance to the norms for emisssion as prescribedin suhc(lulé 1 of environment(protection) Rules, 1986 as may be
prescribed by the Board, i ’

h) Nowseand ambient air quality to be maintained within Ambient Au Qu.alny bmndm ds for noise as specified in schedule 111 of
atoresand Rules,
t | l
¢) The etfluent (domestic /industrial) conforming to the limits as prescr-ibed in Schedule-1 or Schedule-VI of Environment Protection
Rules 1986 as amended or as may be prescribed by the Board,

-> Poltution Control Devices provided by the unit shall be operated and maintained to achieve the norms as prescribed in Environment
(Protection) Act, 1986 as amended from time to time.
-> The State Board reserves the right to revoke/review and alter the conditions of consent as the case may be.
-> Unit shall not undertake the expansion activity/ or additional prdduc'. in the existing unit without obtaining consent from State Board.
-> Unit shall comply with the provisions of the e-waste (Managemc‘ht & Handling rules), 2011,
-> Unit shall not pollute any water sources in the area like drinking, pond or well etc.
-> No debris shall be thrown along the roads or water course and the debris shall be either utilized or disposed in designated dumping
sites. foar, ‘
-> The project proponent shall be liable to clear any past/cgnrrcnt liabil_‘it:.yp.n_ qc:cpu,nt of difference consent fees if detected at any
subsequent stage. -
-> The enussion/effluent shall be got sampled and tested by thc unit as well as concerned Regional Officer as prescribed and further
renewal shall be dependent up on the results of samples so collectéd and: lesmd
S e i ()\(‘)/
gtw‘ " E_‘ Dr Sharawan kumar
% % R B R Sr Environmental Engineer
(DR SadRt 4
Copy to:- s s
The Member Secretary H.P State Pollution Control Board for information and further neccessary action please.
The PSO, HPSPCH Shimla for Information please. v it : Py
6l it Dr Sharawan kumar
R Sr Environmental Enginecer
o
o L

17/0%/2018 IN m
\N.}l |
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-1II, NEW SHIMLA-171009

HPSPCB No : 74

Date: 30/05/2023

Industry Registration ID: 21304

Application No : 8945579
To,
G:|ri Lime & Qllemical Pvt. Ltd. :
Village Choki Mirgwal ( Kamraoo) Distt. Sirmour (H.P )KAmraoo
Sirmaur
_ 173029
Subject:

Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and

u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention
you are hereby, authorized to operate an industrial unit subject to the Terms an

this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENE W/R0/2023/8945579
Consent valid from: 01/04/2023
(Consent valid upto: 31/03/2024

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

ARUN GROVER, (PROP)

Address of Industrial premises

Giri Lime & Chemical Pvt. Ltd.,

Village Choki Mirgwal ( Kamraoo) Distt.
Sirmour (H.P )KAmraoo,
,Sirmaur-173029

'Consent to Operate' u/s 25/26 of Water
& Control of Pollution) Act, 1981,
d Conditions as mentioned in

Eapital Investment of the Industry 3.9 lakhs
Category of Industry Red
Type of Industry 1035-Mining and ore beneficiation
Scale of the Industry Micro
Office District Sirmaur
Capacity RCTO
Raw Materials (Name with quantity per day)
{ Raw Materials Quantiry Unit
\ Lime Stone 1650 M.T./Month
Products (Name with quantity per day)
“This Is compuler generated document from HPOCMMS* Page 10f 6

To verify this document please scan the QR Code.




s St e

Details of the Efflucs:. Ireatment Plani / -
Capa ci(? Quantity
Type of Effluent l —_
. 2 KLD 1
Septic Tank ‘
Mode of Disposal l
Description Quantity(in KLD) , Method of Treatment | Method of Disposg)
Domesite 0.3 I Soak Pit/Septic Tank l Soak Pit/Septic Tapk
o .
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
i f Fuel | Fuel
No.of Capacity Type of Type o ,
R Boiler/'Heater o Boiler/'Heater consumption
| /Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets NA NA I NA l NA / NA 7
Type of Air Pollution Control Devices installed
Equipment Type Equipment Name Date/proposed l Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Water Sprinkling | Others Thu Jan 12 85% RSPM= 46.97
arrangement for 00:04:00 IST microgramm
(siuppressmn of 2023 es/m3
ust
Sources of emissions and type of pollutants
Name and location of Rate of emission j P :
the process vessel to Kg./hr RN E&?:teigflr?iﬁgns?)rz ge‘ght o
which the stack/ vent NOX, H2 S, O BOL ent/outlet/s!ack from
is attached e, ix; mg/Ni\/I3’ ground level in meters
Ambient ai ? i i
e 1.0 m3/min R_SP_M- 46.97 Ambient air sampling
microgramm es/m3 of mine

“This is computer
( 96nerated dogy, 3
To verily this document Please gl‘%’l,'l’ {ggnbgpcc;ggms

o

Approved By

Pago 2 of 6
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Name of Unit Quantity Intermediate
Products Product

Principal Use

Lime Stone M.T./Year 20000 NA Sale

Details of the Effluent Treatment Plant

Type of Effluent Capacity
Septic Tank 2KLD a»

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic Soak Pit/Septic Tank Soak Pit/Septic Tank

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
——

_-___.___.-——l ___,____-———'

No.of Capacity Type of Type of Fuel Fuel

Boiler/'Heater Boiler/'Heater consumption

[Evaporator/I s/Evaporators rate in

ncinerator/D [Incinerator/D MT/hour or

G Set/Other GSets/Others KL/hour or
N S M3 /hour

NA NA NA
f Air Pollution Control Devices installed '
Date/proposed Efficiency(%oredu Final

Type 0

Equipment Type Equipment Name

date of ction) concentration of

installation pollution being
emitted

Water Sprinkling Others Thu Jan 12 85% RSPM= 46.97

arrangement for 00:04:00 IST microgramm

suppression of 2023 es/m3

dust

Sources of emissions and type of pollutants

Name and location of | Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO2, Vent/outlet/stack from
which the stack/ vent NOX,H2S, Cl, HCl1 | ground level in meters
is attached ete. in mg/NM
Ambient air 1.0 m3/min RSPM=46.97 Ambient air sampling
microgramm es/m3 of mine
Approved By
*This is computer generated document from HPOCMMS" page 2 of 6

To verify this document please scan the QR Code.
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Member Secretary
(1. P. State Pollution Control Board)

Endst. No.:

Copy To:- : ind i
: Tﬁi‘ Regional Officer, HPSPCB,Paonta Sahib for kind information anq shall e
c<;ndin'on with adequate pollution control devices.

By

1'5571"

nsure to operate the unit as per consent

D signed
ANIL i ety

JOSH l Date: 2023.06.25

17:36:59 405'30"

Anil Joshi, IFS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)




Annexure-8

GOVERNMENT OF INDIA

Zual od Tfor #isiea 108, olEIzq opR -11,
MINISTRY OF MINES AND MINERALS %57@(7“ |
ol m’m Y 108, Nehru Nagar - ||,
DEPARTMENT OF MINES Dehra Dun - 248 001 (U.P.)
nzfla e e Phone : 0135 - 676350, 671896
INDIAN BUREAU OF WMINES E-Mall : ibmddn@up.nic.In
OFFICE OF THE '
(1l REGIONAL CONTROLLER OF MINES Regd. Parcel
Dt.16/95 /2007
N R e st s 614(2)/MS5-B-72/99-DDN ' DIale o e
To M/s Girl Liwe & Chemicals Pvt. Ltd.,

Badri Nagar, Teh. Paonta Sahib,
Distt. Paonta-Sahib (H.P).

e Sub. Approval of Scheme of Mining in respect of
Bt Chowki Mrigwal Limestone Mine (Lease Area 4.6 hects)
i of M/s Giri Lime & Chemical Pvt. Ltd. in Sirmour dis-
i ‘ trict of H.P. State submitted under rule 12 of MCDR

1988
i ; Ref.'" Letter of your RQP no. Nil dated 24/3/2000.
i Duur‘Sir.

‘n“ v ‘ In excercise of powers conferred by sub-rule
' ! A4 of Rule 12, I hereby approve the above Scheme of
vy 4 | Mining. for your Chowki Mrigwal. Limestone Mine (Lease

area 4.6 hectares) situated in Sirmour district of H.P.
state. This approval is subject to the following
conditions - ‘

g1 That the scheme of mining is approved without
prejudice to any other laws applicable to the wine /
area from time to time whether made by the Central
Govt. or any other authority.

0 (0 b It is clarified that the approval of your
aforesaid scheme of mining deoes nol in any way iwply
the approval of Govt. in term of any other provisions
of Lhe Mines and Minerals (Regulations and
Development). Act 1957 or the Rules framed thereunder
and any other laws.
A3 1 It is further clarified that the approval of
Sufdolie e s D L Rs the = scheme of mining is subject to the provsions of
| g Forest (Conservation) Act 1989, Forest "Conservation
! Rules 1981, and other relevant statutes., orders and
' guidelines as may be applicable to the lessee from tine
! to time.

D4 This scheme of wining iz  approved without
prejudice to any ovder or directior. frow any courlt of»
| . comprleat jurisdietlon.

66



/v
05 Your attention isg inviteq to  the Supreme
Court interin order jip W.P.(c)No. 202, dated 12.12.1996
for Compliance . The 3PProval of the
' th

mining Scheme is,
ére fore; issueq Without Prejudice

to the said directions of the Supreme Court 88 applica-
ble in.youy case, !

96 On receipt of commenti_from Directorate of
Mines Safety furthey co

nditions may be added and uij]
. be communicated to you. X

‘ - Enc] . One copy of Yours'faithfully,
o aPproved Scheme o

{ : of nining. )

I

37

: ok,
W ‘
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MINING SCHEME
FOR

CIHHOWKI MRIGWAL LIMESTONIE MINE
OF

M/S GIRI LIME & CHEMICAL PVT. LTD.

P.0. PAONTA SAHIB, SIRMOUR, (H.P.)

S Rt A A g s S Mt e 4w WS
o BV crs, 5 e T

Prepared by

‘2 : R.S. SINGH
Mining Engincer
R Reg. No. RQP/DDN/101/96/A
14, Arvind Marg, L
Dehra Dun - 248 001
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During the period of approved mining plan; development of
approach road up to the pits P, & P, have been done and lime stone
mined from these pits

The details of approach road up to the lease boundary is as
following.

Avcrngc Width =6m
Average gradient = | in6

o= T

! Lleven numbers of parapet will be made of stone. The size of
parapets arc tm high, | wide and3 m length. The stone parapel walls
are made about 45m in length near lease boundary and at lwo curves.
Plate No. 11T & X. The approach road from lease boundary to two
cxistin'g.pits s about 5 m wide and gradientis 1 in 10. The length of
this road is about 120 m. Along this road parapets are made of waste
rock stones. ?

Regarding blasting as it is written in chapter 5 of approved mining
plan, the lessee has not yet started blasting. The lessce is going to
apply for license of explosive magazinc. The proposed side of

magazine is shown in plate no. 3.

EXPLOITATION OF MINERAL

As per chapter 4 of approved mining plan the production during
the approved mining plan peiiod, it was target 10000 T. per year.,

Tablé showing detail of exploitation of lime stone largeted and actual
done' during approved mining plan from Block-A is as following :

fhad Production in M.T.
Yeat ' ~ Targeted Actual
1992-93 10,000 NIL
(galigq. - (15000 NIL
4-95 10,000 3498.800
: «\‘1"91'. 00N 10,000 1301.100
1996- » 10,000 ; 1176.400
‘f?fm;“ Q’s\ 5976.300
\13 |
Wik git
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As per, approved mining plan the nf;rcsaitl production was to be
done from two benches (1474 mRL to 1468 mRL) of block A.

In Ist year production target of 10,000 tonnes. Considering number
of working days 250 in a year and average 40 tonnes per day of
prodtfclion from level at 1474 mRL. In 2nd year the production of
10,000 tonnes of limestone was targeted from bench at 1474 mRL
leaving 2000 tonnes in balance. In 3rd year the bench of 1474 was
to be completely exhausted and 8000 tonnes was (o be produced
from opening face at 1468 mRL, so as to give a production of
10,000 tonnes during this year. In 4th year 10,000 tonnes of
produdion was targeted from bench at 1468 mRL. In 5th year
10.00() {onnes of limestone was lo be produced from benches at
1468 mRL having 12,000 tonnes of limestone as closing balance.

7

Since the development of road has not been completed up to the
1474 mRL during approved mining plan period. So the production
targel was not achieved during approved mining plan period.
Proclqc',t,ion obtained during five year period of approved mining plan
is 5976.300 tonnes only. The above production obtained by road

development only.

The actual targeted production could not be achicved as the
development of road was not upto the level 1474, and the working
fnces could not be opened in block-A of lease arca till the end of

five year period ol approved mining plan.

WASTE DISPOSAL .
Few lines have been written under chapter 7 of approved mining
plan regarding disposal of waste. Chapter 7 says that the waste
gcncféﬁféd during mining of shale will be lransporléd by mules to
suilable dumping site and the height of dump should be limited.
—— N | !
,§_im.cpmduc(ion during the period of approved mining plan was

very lés as compared o the production target. The lessee has not
2,

{1 héfbﬁ' lhé_il\imping site as the waste material was so negligible that
. ‘ - 1

LN “ 7 ‘. -~ - - -
; TW’Y drop g idea of making dumping site at proper place.

.r.‘, ’}
’

71



324 Annexure-9

Item No. 06 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 193/2024
Chandan Singh & Ors. Applicants
Versus

State of HP & Ors. Respondents

Date of hearing: 10.09.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None appeared

Respondents: Mr. Vaibhav Srivastava, Ms. Vineeta Tiwari and Ms.
Satyajeet Mane, Advocates for HPPCB with Mr. Atul Parmar,
RO, Paonta Sahib, HPPCB (through VC)
Mr. Jitender Dhanda, Advocate for Respondent no. 4
(through VC)

ORDER

1. The Original Application was registered in exercise of suo motu
jurisdiction in view of the law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai vs. Ankita Sinha, (2022) 13 SCC
401 on a letter petition of Chandan Singh and other villagers of village
Kuner, PO KaatiMashwa, Tehsil Kamarau, District Sirmaur, Himachal
Pradesh.

2. The complainant has stated that M/s Greenlimes and Chemicals,
the mining proponent is indulged in violation of environmental laws in
carrying out mining activities causing damage to agricultural land,

passage, water bodies etc.
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3. Tribunal vide order dated 29.04.2024 constituted a joint
Committee comprising representatives of Himachal PradeshPollution
Control Board (hereinafter referred to as ‘HP PCB’) and District

Magistrate, Sirmaur, Himachal Pradesh to submit a factual report.

4. The joint Committee comprises two members i.e. representatives of
HP PCB and District Magistrate, Sirmaur but we find in the report
submitted by HP PCB on behalf of joint Committee. That site visit was
conducted on 11.06.2024 by Committee comprising of four members as

under:-

Sr. | Name of the officer/designation | Department

No.

1. | Sh. Laiq Ram Verma, Additional | District Administration GoHP
District Magistrate as
representative of District

Magistrate, Sirmaur
2. | Sh. Rajesh Verma, Sub-Divisional | District Administration GoHP
Magistrate Kaffota, District
Sirmaur

3. Sh. Atul Parmar, Regional Officer | Himachal Pradesh State
Pollution Control Board,
Regional Officer Sirmaur at
Paonta Sahib.

4. | Sh. Kulbhushan Sharma, Mining | Department of Industries
Officer (Mining Department), State of
Himachal Pradesh

S. The Mining Officer and SDM were not made Members of the joint
Committee. Additional District Magistrate represented District Magistrate,
Sirmaur. Thus, it is clear that joint Committee which was constituted by
this Tribunal and is totally unauthorized.No authority was given to
anyone to add or subtract to constitution of Joint Committee constituted
by this Tribunal.When complaint was made in respect of the mining on
the part of the proponent in violation of environmental laws, Mining

Officer should not have been party to the joint Committee as he is the
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person directly involved in mining activity. If any violation would have
been found, he is the person to be indicted, having taken no appropriate

action in the matter.

6. Further, inspection has not been conducted in the light of the
complaint and the allegations made which we have noticed in the order

dated 29.04.2024.

7. We, therefore, find it appropriate to constitute a high powered
Committee comprising a senior officer of CPCB, not below the rank of
Director; Integrated Regional Officer, MoEF&CC, Shimla; Member

Secretary, HP PCB.

8. The representative of CPCB shall be the nodal authority for

coordination and compliance.

9. The said Committee visit the site, collect relevant information and
submit factual report within one month. The Committee, besides other,
address itself in particular to the compliance of conditions of
Environmental Clearance and Consent and also whether the requisite
consents/EC have been obtained or the proponent has functioned any

point of time without Consent or EC.

10. Further since this matter was taken suo-motu, we find it
appropriate to appoint an Amicus Curiae to assist the Tribunal, and if
necessary to visit the site, collect information for proper assistance.
Hence, we appoint Shri Mukesh Kumar, Advocate (Enrolment no.
D/1127/2005) as Amicus Curiae. He shall be entitled to professional fee
@ Rs. 35000/ - per hearing. If he undertakes any visit to the site a sum of
Rs. 25000/- shall be paid towards honorarium besides the expenses

incurred towards boarding, lodging and traveling etc. on actual basis If
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the Amicus Curiae requires, logistic support shall be provided by HP

PCB.

11. The fee/honorarium/expenses payable to Amicus Curiae shall be
paid by HP PCB from the amount lying deposited under Environmental

Compensation Fund.

12. Office is directed to supply a copy of record of this matter to

Amicus Curiae within a week.

13. Respondent Nos. 1 to 3 have not filed any reply/response. They

may also file their reply/response within three weeks.

14. Liston 16.10.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
September 10, 2024
O.A. No. 193/2024
A
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